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‘en, C& M//
‘ nluga - , *,‘sel appearing on behalf of the app11Cant
(2%{. _ - . He stgtes that the applicant haé given’
4 | ~-'fr;:%.ne_gptlor’xs for his choice posting in=-
fﬁclﬁdlngnnehraéun. He submits that there
is a vacancy at Dehradun on account of
\5\ 0. ?’“Yb’ ~transfer of Mr.Devender Gupta from Deh-

" "fadun to Yamuna River Fromt Development

pProject. He submits that the applicant

/\{79({\&& Q%M,\/], . - could have been accommodated at Dehradun
. T B .~ MreA.K.Chaudhury, learned addl.
A\ 2 v _
o '/’2>Ct’éq ) C«G.S.C for the rQSpondents wants time
for getting instruction from the respone=

ﬁi@l//’7 dents. .
: prayer is accepted. List the

case 14.12.2001 for admission.

K Uf&(m\,__

Member

16.11.01 ‘ Heard Mr.M.Chanda, lez ed coun-

B S
. »

. - bb - :
,:>gA34.12;G1 Heard learnaed cuunsels For the
o ' nartlese : :
The applicating is admitted, Call
‘ Fop‘the racors, y
v A SR . " The respondentsydre directed to
o obtain i structlﬁna as to why the applice

ant<;€38ﬁ ,ot be posted at Uehradun

/ j IR
0/25&»&#4 cz/ oo n

Crrrr rnrsiiicebed i .o ' - yhere the vacancy is axxts MreRKe.Choudh=-
/bege& C%mwn!()i R ~’ "' ury, learned Addl, (,G.S5.C. informed that
hp S TOL T S he uas considered for posting at ‘Dehradun
’Wm ) o butx&ha couglg nét ‘accept. £ X

o v A

Sincé the written statement has [ﬂﬁﬁ
Filea, the case may be postad for hearing,
List on 18.1,2002 for hearing, Meanuhile '

SRR Q}kﬂg’ interim order dated 25,9.2001 shall
0L ko heem & ¢ continue so far ths applicant is concerned
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0.A. No. 389/2001

RS i . C e R ' Ly ' »
Noi:es of the Registry Date A - Order of the Tribunal
] ’ 18,1.02

The only relief sought in this:
application is ths chgice pesting, By

} ﬁ erder dated.31;ﬁ.2001, the applicant uas

transfered frem EE(A) ACC.I, Guuwshati to

! EE,CD0, Neu Delhi, The applicant has staye

in the N.E. Region for three years and

3 | - in vieu af the Government instructiagns

_ tke applicant has entitled for choice )

~ ; 0 posting. In the earlier hesaring, the lear-

ned counsel for tke applicant pointed sut

- that there is @ vacancy at Deradun en .

! account of transfer of Sri Debendra Gupta, |

| | EE( p&R) ,DCC,D ehradun to EE, Yamuna River

: Front Bevelepment Project, It is alse

fointed out that there is also a vacancy at

Dehradun en account of transfer of Sri

b ' PeK.Permer to Ajmer by order dated 27.11,0%

E ' |after Filing this application. Mr.M,Chanda,

f ' learned counsel for the applicant alse

ﬁ _ submitted that there is a ® vacancy at

1 - |Ajmer on account of transfer of Sri 5. L.

? Meena to Jaipur by order dated 27,11,2001,

{

| The respondents in their written stata-

E mant haﬁéstatad that the representation

f dated 18,6,2001 of the applicant uas

% considered by the respondents but his reque-

i | st of chiﬁsegaﬂgfxng couldbgot ES accept ed
i ‘ bqggpxed o weitten ha&zgiven s to uwhy
B N the applxcant's raquest cauld net be

02"@/2 d/"/' /gﬁ/ﬂ;?/ eccepted. It will be pecessary for dispose

C@O’ﬁ VU C Lecd /s A ‘ r ; . P d-

Aondes,  Codmad) al ef the appllGitiGﬂ;kthﬂ @spondents

_ sheuld produced raecords relating the

rejection of the applicant's representatiom

; | List on 08/02/2002 fer further

E thearing. A cépy of the order may bs given

# to tha learned counsel for the raspendsnts,

1 zz)]—
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Notes of the Registry

‘Date

25.1.0%

i

" ‘up today.

- -18.3.99. By order .

transferred as

- Order. of the _.Tri(h{;inas

Though the mattgr was listed on

8.2.2002 on the prayer| of the counsel

for the parties the mhtter was taken
in this

The only issue [raised

O.A relates to the [choice station

posting. The applicant is at presént

working as Executive Engineér, CPWD,
‘Guwahati. He has been working in the
jNorth Eastérn Regioﬁ-with effect from
0.120/2001 dated
31.5.2001 was

the applicant

Executive Engineer,
_ CDO,New Delhi. By / Annexure-8 letter

dated 22.2JZOOl the applicant had ade

‘a requesf'for his| posting to any one

" of the followin choice station,

namely, Karnal {Haryana), Dehradun

(Uttaranchal) anfi Allahabad (U.P).

However, as mentioned dbove the

applicant's request for transfer to

Dehradun ﬁad not considered and he

" was posted to New Delhi.

[

Mr M.Chanda, learned counsel for

tﬁe applicant | referring to the

"circular No.20014/14/3/83-E.IV dated

‘14.12.1983 under which tenure for

posting in N.EJRegion was fixed at
two

years for those who have

completed 10 years of service. -The

aéplicant has [complted 10 years of

service. Refdrence also made to

Annexure-15 hich applies to the
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CENTRAL ADMINISTRATIVE 1R.LBUNAL
GUWAHATI BLNCH

Original Application No. 389 of 2001.

25.1.2002.
Date of DeClSlorl“"""'""“

-

- m&gi,__ﬁAgugagm == e e e e .. .. _Petitioner(S)

e

Sri M.Chanda _ i e e ‘__,.AdyoEe;ttre)aQﬁc(:r\'the
. etationer(s

-Versus—-

—_ e n . — Union gf;,zgd;a&,&,ogsm, e e ol -Respondent.! -)

B2 etm ocom oo ocma img

— m, & er oChOUdhury. Addlo .G SoCo . ;Z\d"'ﬁ)(“(:t..\‘ for “he
' Respondent g}

THE HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER.
r"cr_IE }i,\[\T&Bv oyl

1.

Tc ke veferred ts tpe Reporter or not 3

Judgment delivered by Hon'ble : ﬁdminiStrative Member,

\C U&L\W\J\f



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 389 of 2001.
Date of Order : This the 25th Day of January,2002.

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER

Shri Anurag, .
Son of Sri Jagat Prakash, v
Executive Engineer(Admn.) -
Assam Central Circle No.l., _
CPWD, Guwahati-21. v ... Applicant
By Advocate Sri M.Chanda.

- Versus -

Union of India & Others. ‘ . . .Respondents

By Sri A.K.Choudhury, Addl.C.G.S.C. .

ORDER

K.K.SHARMA,MEMBER(A),

Though the matter was listed on 8.2.2002"on the

prayer of the counsel for the parties the matter was
taken up-today.

The only issue raised in this O.A. relates to the
choice station pos£ing. The ‘épplicant' is at present
working as Executive Engineer, CPWD,Guwahati. He has
been working in the North Eastern'Region witﬁ effect
from 18.3.99. By order No.120/2001 dated 31.5.2001 the
applicantlwas ffansferred as Executivé Engineer,'CDbL‘
New.Delhi. By Annexure-8 letter dated 22.2.2001» the
applicant had made a request for his posting to ARy

one of the following choice stations, namely, Karnal

[ Chbhase contd..



(Haryana), Dehradun (Uttaranchal) and Allahabad (U.P).

However, as mentioned above the applicant's 1 xweguest~for
&g

transfer to Dghradﬁn had not been considered .and he was
posted to New Delhi.

Mr.M.Chanda, 1learned counsel for the applicaht
réferreéj to the circular No; 20014/14/3/83-E.IV dated
l4.i2.l983 under which tenure for posting ih N.E.Region

was )
is fixed at 2 years. Reference/also made to Annexure-3
circular No.29/1/97-EC.I dated ‘5.5.1999 under which
tenure of poéting in N.E.Region was fixed at two years,
irrespeétive of length of service. The applicant has
already completed two years of tenure posting and
therefore hé is entitled to be postéd to a station of
his choice. The applicant on receipt of transfer order
datqﬂ@l.S.ZOOl made a represeﬁtaﬁion dated 8.6.2001. In
this represéhtation the applicént pointed out fhat a 
vacancy exists at Dehrédun,'which was one of his choice
stationo During thé course of hearing on 18.1.2002 Mr

Chanda, learned counsél for the applicant pointed'out

that there is also a vacancy at Dehradun on account of

"transfer of Sri P.K.Permer to Ajmer: by order dated

27.11.2001 after filing this application. It was
further pointed out that there is another vacancy at

Ajmer.: on account of transfer of Sri S.L.Meena to

~Jaipur by order dated 27.11.2001. Ajmeer 1is also a

choice station of the applicant. On 18.1.2002 the
respondents were also directed to produce the records

to show the reason as to why the applicant's

e Llese

contd..



representation for his transfer to Dehradun was turhed

down. Accordingly the learned. cpunsel for the
requndents Mr A.k;Choudhury has produced the record.
From the.recoras produced.it is seen that applicanﬁ's
representationffor trahsfer to Dehradun was cénsidered
by a ﬁard Case Committee for Executive Engineers(civilj
which met on 6.9.2001. The Committe after considering

the reasons given by the applicant recommended as under

n On completion of his hard area
tenure, he 1is presently under

posting as EE, CDO, vide orders
dated 31.05.2001, but he  has
requested for change of posting
and he has not been posted to any
of his choice stations. He may,
therefore, be posted as EE (P&d),
D.C.C.Dehradun, vice Shri Devendra
Gupta already transferred which is
. one of " his choice stations in
' cancellation of earlier orders
posting him to Delhi.”

The reéommendation of the Committeé was placed‘before
the Director General;'CPWD whovpn 14.9.2001 considred
the recommendationé énd'did not approvgl the request
of the applicant for a transfer to _Dehradun. No
reasons héve been 'given. However, Mr A.K;Choudhury,
learned Ale.C.G.S;C ’appearing for the resp?ndents
‘referred to the letter dated 14.1.2002 issuedipy the
Direct;r. Geﬁefal of Works, CPWD addressed t§ .the
Superinténaing Engineer, Assam.'vCentral Circle-I,
CPWD,Guwahati,- wherein_ the reasons givgn for not
accepting the request of the applicant was 'it was
decided xfo post him in Central Design Organisation

(CDO) at New Delhi as it was felt that he being a

(S GCN
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Class I graduate Engineer, his services could be

better ptilized in CDO in public interest.;

I have heard Mr M.Chanda, learned counsel for
the applicant and Mr A.K.Choudhury, learned
Addl.C.G.S.C for the respondents at length. There is
no dispute that a vacancy ’; exists at Dehradun and
Dehradun 1is one of the choicde station of the
applicant. The‘ only reason appears to be that “the
department théught that the‘applicaht's service: was
desirable in a different position in Delhi.

Having heard the iearned counsel for the parties
I am of the view that the applicant's request requires
re-consideration by the authority, more so in view of
the féct that “3”f4 Qa a vacancy exists at Dehradun. I .
therefore, direct the respondents to re—cbnsider the
prayer of the applicant fdr a transfer to his choice

station of posting in the light of the Memorandum

dated 14.12.1983 and in terms of CPWD Manual

(Annexure-15) referred to above within a period of 6
weeks from the date of receipt of this ordér.

The application is treated as allowed. The
interim order dated 25.9.2001 stands vacated.

There shall, however, be no order as toc costs.

\C (A
o K.K.SHARMA\%V\>Q
ADMINISTRATIVE MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH AT GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. % % ‘ OF 2001

BETWEEN

Shri Anurag S/o Shri Jagat Prakash,
Executive Engineer (Admn),
Assam Central Circle No-I,
CPWD, Guwahati-781 021

- AND -
(1) Union of India, represented by the Secretary to the
Government of India, Ministry of Urban Development &
Poverty Alleviation, New Delhi.

2 The Director General of Works, Central Public Works Department,
Nirman Bhawan, New Delhi-110 011 '

(3), The Chief Engineer(NEZ), Central Public Works Department,
Dhankheti, Shillong-3

@ The Superintending Engineer, Assam Central Circle-I
CPWD, Bamunimaidan Guwahati-781 021

......... Respondents.

1, DETAILS OF THE APPLICATION
| PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE.

‘ This instant application is directed against the Office Order
No.120/2001 issued by the Respondent No.2 i.e., DG(W), CPWD, New Delhi vide
n0.28/3/2000-EC.I dt.31-5-2001. The applicant has been transferred to New Delhi

‘vide this order.

JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the instant Application 1s

~within the jurisdiction of the Hon’ble Tribunal.

3. LIMIMATION

The applicant further declares that the -subject matter of the instant

~ application is within the limitation prescribed under Section 21 of the Administrative

Tribunal Act, 1985.

File~ Anurag.com.doc P~2
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FACTS OF THE CASE

Facts of the case in brief are given below :

4.1

4.2

43

4.4

4.5

That your humble applicant is a citizen of India and as such, he is
entiled to all the rights and privileges guaranteed under the
constitution of India.

That your applicant joined as Executive Engineer(Planning) in the
office of the Chief Engineer(NEZ), CPWD, Shillong ie., Respondent
No.3 on 18-3-99 on transfer from Ghaziabad Central Division,
CPWD, Ghaziabad.
Annexure-1 is the photocopy
of joining report dt.18-3-99

That your applicant was again transferred from Shillong to Guwahati
and joined as Executive Engineer(Administration) in the office of
Superintending  Engineer, Assam  Central Circle-1, CPWD,
Guwahati-781 021 ie., Respondent No.4 on 6-4-99. Office Order
regarding joining of your applicant is Guwahati was issued vide SE’s
office Order no.21(8)/ACC-1/E.1/625 dt.21-4-99.

Annexure-2 is the photocopy of the
otder dt.21-4-99.

That your applicant begs to state that he has already completed the
prescribed two years tenure in the North Eastern Region on 17-
3-2001. As per the office Memorandum No0.29/1/97-EC.I dt.5-5-99
issued by the DG(W), CPWD, New Delhi i.e., Respondent No.2,
the tenure of posting of officers in North Eastern Region is two
years irrespective of their length of service.

Annexure-3 is the photocopy of the
DG(W)y’s O.M. dt.5-5-99.

That your applicant begs to state that Respondent No.2 i.e., DG(W),
CPWD, New Delhi issued a list of Executive Engineers posted in the
hard areas who were due to complete the prescribed two years tenure
and due for transfer during 2000-01 vide Office Memorandum

- No.28 /3/2000-EC.I dt.18-2-2000.

r-3

Annexure-4 is the photocopy of the
DG(Wy’s O.M. dt.18-2-2000.

Your applicant represented to the DG(W), CPWD, New Delhi t.e.,
Respondent No.2 on 24-3-2000 through proper channel to include
his name in the list of Executive Engineers who will become due for
transfer during 2000-01.
Annexure-5 is the photocopy of the
representation dt.24-3-2000.

Representation  dt.24-3-2000  was forwarded to the Chief
Engineer(NEZ), CPWD, Dhankheti, Shillong for onward
transmission to the DG(W), CPWD, New Delhi vide Superintending
Engineer, Assam Central Circle-I, CPWD, Guwahati-781 021 letter
no. EE(A)/OA/ACC-1/2000/779 dt.5-4-2000

Annexure-6 is the photocopy of the
forwarding letter dt.5-4-2000.
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4.6

4.1

4.8

P-4

That your applicant begs to state that DG(W), CPWD, New Delhi
i.e, Respondent No.2 neither included the applicant’s name in
the list of Executive Engineers due to complete the prescribed
two years tenure nor gave an opportunity to opt for the choice
posting nor transferred the applicant during the year 2000-01,
despite completion of two years tenure during the year 2000-01.
None of the respondents even bothered to intimate the applicant
about the fate of his representation dt. 24-3-2000. Such an act of
discrimination on the part of the respondents gives an idea of their
predetermined malafide, discriminatory and arbitratory actions.

That your applicant begs to state that DG(W), CPWD, New Delhi
i.e., Respondent No.2 was kind enough to atleast include the name of
the applicant in 2 similar list of Executive Engineers becoming due
for transfer during 2001-02. While doing so, DG(W), CPWD, New
Delhi vide Office Memorandum No.28/3/2001-EC.I(Vol.Il) dt.1-2-
2001 called for options of 3 stations in order of preference from all
the Executive Engineers included in the said list. |

Annexure-7 is the photocopy of the
DG(W)’s O.M. dt.1-2-2001.

Despite keeping the last date of receiving options on 26-2-2001, the
DG(W), CPWD, New Delhi ie., Respondents No.2 did not ensure
its timely delivery and the applicant could obtain a Faxed copy and
that too by personal efforts as late as on 22-2-2001. This again gives
an idea of the efforts made by the respondent no.2 to deprive the
applicant from his legitimate rights.

That your applicant begs to state that acting promptly on receipt of
the above said O.M. dt.1-2-2001, the applicant represented to the
DG(W), CPWD, New Delhi through proper channel vide his
representation dt.22-2-2001.

Annexure-8 is the photocopy of the
representation dt.22-2-2001.

While opting choice stations, your applicant mentioned the three
choice stations namely Karnal, Dehradun and Allahabad mn his
representation dt.22-2-2001. Besides your applicant mentioned six
additional stations namely Kanpur, Ajmer, Goa, Bareilly,
Rohtak and Varanasi to enable the Respondent No.2 i.e., DG(W),
CPWD, New Delhi to atleast post him to any of the nine choice
stations in case he finds it difficult to post him in one of the first
three stations due to some exceptional circumstances or in the
exigencies of Public service.

Superintending  Engineer, ~Assam Central Circle-I, CPWD,
Guwahati i.e., Respondent No.4 forwarded the said representation to
Chief Engineer(NEZ), CPWD, Dhankhet, Shillong i.e, Respondent
No.3 vide his letter no.21(8)/ACC-1/E.1/584 dt.23-2-2001, duly
admitting the late receipt of DG(W)’s O.M. dt.1-2-2001
(Annexure-7) and favourably recommending while assessing
your applicant as sincere and hard working.

Annexure-9 is the photocopy of SE’s
forwarding letter dt.23-2-2001.

"
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Respoﬁdent No.3 ie., Chief Engineer(NEZ), CPWD, Dhankheti,
Shillong forwarded the representation to Respondent No.2 Le.,

DG(W), CPWD, Nirman Bhawan, New Delht  vide his letter -

No.1/3/200-Admn. dt.2-3-2001 by ordinary post. Such inordinate
delay in forwarding the representation gives an idea of the attempts
made by the respondents to deny your applicant his legitimate rights.

Annexure-10 is the photocopy of
CE’s forwarding letter dt.2-3-2001.

That your applicant begs to state that in the event of not recetving
any response from any of the respondents, your applicant again
represented to the DG(W), CPWD, New Delhi through proper
channel vide representation dt.15-5-201. Vide this representation
your applicant indicated about the following losses in the event of
his non-joining at his new place of choice posting by 31-5-2001.

6 | Likely loss of one academic year of his 4 year old son
aspiring to see first admission in a reputed School.

(11) Likely deterioration m the recent head injury sustained by
your applicant.

(i)  Serious sufferings of your applicant’s parents who already
were suffering from serious ailments.

Annexure-11 is the photocopy of the
above said representation dt.15-5-
2001.

The Supetintending Engineer, Assam Central Circle-I, CPWD,
Guwahati forwarded the representation to the Chief Engineer(NEZ),
CPWD, Dhankheti, Shillong vide his letter no.8(3)/ACC-1 /E-1/1118
dt.24-5-01 duly certifying the hardships faced by your applicant
as genuine.
Annexure-12 is the photocopy of the
SE’s forwarding letter dt.24-5-2001.

That your applicant begs to state that Chief Engineer(NEZ), CPWD,
Dhankheti, Shillong never forwarded the above said representation.
Subsequently DG(W), CPWD, New Delhi by office order
n0.120/2001 issued vide 1n0.28/3/2000-EC.I  dt.31-5-2001,
transferred  your applicant from Guwahati to New Delhi.
(Applicant’s name appearing at SI. No.41 of this order.

Annexure-13 is the photocopy of
the DG(W)’s order dt.31-5-2001.

That your applicant begs to state that New Delhi was not among
the nine choice stations opted by your applicant and not posting
him to one of his choice stations is in clear violation of the orders
of the Hon’ble President of India issued vide Ministry of Finance,
Department of Expenditure Office memo No.20014/3/83-EC.IV
dt.14-12-83. 'The order of the Hon’ble President of India clearly
speaks that- “Officers, on completion of the fixed tenure,
mentioned above, may be considered for posting to a station of
their choice as far as possible”.
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Annexure-14 is the photocopy of
the relevant page of the
' Presidential’s order dt.14-12-83.

Even the transfer rules prescribed for Gazetted Engineer Services
prescribed in CPWD Manual Vol.I 1992 Edition-

“Choice Posting will be given to the Officers serving in hard
areas on completion of tenure posting”

Annexure-15 is the photocopy of
the transfer rules prescribed at
page 73 & 74 of CPWD Manual
Vol.I, 1992 Edition.

Thus the DG(W) not only violated the orders of the Hon’ble
President of India but also the transfer rules prescribed in the
CPWD Manual.

That your applicant begs to state that he felt deeply dejected,
frustrated and shocked by seeing that the post of Executive Engineer
(Planning & Administration) at Dehradun was left vacant vide
DG(W)’s aforesaid office order dt.31-5-2001 despite Dehradun
being among the first three stations of my choice. It is evident from
DG(W)’s Office Order dt.31-5-2001 (Annexure-13) Si. No.31, Shri
Devendra Gupta has been transferred from the post of EE(P&A),
DCC, Dehradun to EE, Yamuna River Front Development Project,
New Delhi but no one has been posted against him. The post
of Executive Engineer(Planning & Administration) is still
vacant at Dehradun.

What was even more shocking in the said DG(W)’s order that one
Sh. N.K. Aggarwal appearing at S1. No.57 of the impugned order
dt.31-5-2001, has been posted as EE(Valuation), Rohtak from
the post of EE, SPG Project-IV, New Delhi. DG(W), CPWD,
New Delhi ie, Respondent No.2 was pleased to give choice
posting to a person posted in New Delhi but not to your applicant
who opted for Rohtak as one of the nine choice stations and who
deserved it due to the completion of hard area tenure.

That your applicant begs to state that your applicant represented
against the impugned DG(W)’s order dt31-5-2001 vide
representation through proper channel dt.8-6-2001 stating the
aforesaid act of discrimination and his personal problems. He also
categorically stated that despite giving nine choice stations instead of
three, your applicants was denied his legitimate right.

Annexure-16 is the photocopy of
aforesaid representation dt.8-6-2001.

Superintending Engineer, Assam Central Circle-I, CPWD, Guwahati
forwarded the aforesaid representation to Chief Engineer(NEZ),
CPWD, Dhankheti, Shillong vide his letter no.8(3)/ACC-1/ E.1/1249
dt.12-6-2001 duly certifying the hardships faced by your
applicant as genuine. Superintending Engineer, Assam Central
Circle-I, CPWD, Guwahati further certified that your applicant
deserves for choice posting as per Hon’ble Presidential orders
dt.14-12-1983 and CPWD Manual Vol.I provisions.
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Annexure-17 is the photocopy of the
aforesaid forwarding letter dt.12-6-
2001.

The Chief Engineer(NEZ), CPWD, Dhankheti, Shillong forwarded
the aforesaid representation to Director General of Works, CPWD,
Nirman Bhawan, New Delhi vide his letter no.1/ 3/2000-Admn.
dt.19-6-2001 with request to DG(W), CPWD, Nirman Bhawan, New
Delhi to post him as per his choice stations instead of New Delhi.
Chief Engineer(NEZ), CPWD, Dhankheti, Shillong also certified that
the hardships faced by your applicant were genuine and he
deserved choice posting as per rules.

Annexure-18 is the photocopy of
CE(NEZ)’s letter dt.19-6-2001.

While forwarding the representation vide his letter dt.19-6-01, the
Chief Engineer(NEZ), CPWD, Dhankheti, Shillong indicated your
applicant as Superintending Engineer(P) which might have resulted
its “Filling in the wrong place” in DG(W) Office. Although on
request of your applicant, a corrigendum was issued vide
n0.1/3/2000-Admn. dt.26-6-01 by Chief Engineer(NEZ), CPWD,
Dhankheti, Shillong yet the designation of your applicant was again
shown incorrectly as EE(P) instead of EE(A).

Annexure-19 is the photocopy
of corrigendum dt.26-6-01.

That your applicant begs to state that your applicant has completed
six more months than the prescribed two years tenure, almost
four months have passed since your applicant was transferred to New
Delhi but neither any modified transfer order has been issued by the
Director General of Works, CPWD, Nirman Bhawan, New Delhi
i.e., Respondent No.2 nor any intimation has been received from any
of respondents on the fate of his numerous representations.

That your applicant begs to state that the agony of your applicant was
not yet finished. As per the respondent no.2 i.e., Director General

‘of Works, CPWD, Nirman Bhawan, New Delhi Office

Memorandum No.23/12/98-EC.I dt.10-12-98.

“ It has been decided that, officers who are not relieved within
30 days of date of issue of orders, will automatically stand
relieved after expiry of 30 days and will not be eligible to draw
pay and allowances from their present office unless their transfer
orders are cancelled/modified or further instructions given from
Central Office.”

It has further been clarified by the DG(W) in his same order that “In
cases where no substitute is posted, the officer under transfer may be
relieved by making dual charge arrangement.”

Despite the clear instructions of Director General of Works, CPWD,
Nirman Bhawan, New Delhi vide his O.M. dt10-12-98, the
controlling/competent officer to relieve your applicant ie,
Respondent No.4 is not relieving him and forcing him to stay in the
North Eastern Region without being authorized to do so.

ooy
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Annexure-20 is the photocopy of
the DG(W)’s O.M. dt.10-12-98.

Even as per the office memorandum issued by Respondent No.2 1.e.,
Director General of Works, CPWD, Nirman Bhawan, New Delht
vide n0.23/6,/2001-EC.I dt.12-4-01.

“The practices of not relieving the officers pending decision on the
representations and withholding their transfer is viewed seriously and
competent authority has decided that all officers under transfer
must be relieved forthwith. Their representation if any will be
considered only after they join new place of posting. It will be
the responsibility of respective controlling officers to adhere to
above guidelines.”

Annexure-21 is the photocopy of

DG(W)’s O.M. dt.12-4-2001.

That your applicant begs to state that after making numerous
requests to CE(NEZ) and Superintending Engineer, Assam Central
Circle-I, CPWD, Guwahati i.e., Respondent Nos. 3 & 4 respectively
and all going waste, your applicant made a representation dt.29-8-01
before the Respondent no.4, ie., Superintending Engineer, Assam
Central Citcle-I, CPWD, Guwahati the competent authority to relieve
him immediately by stating the following facts :

(A)  His forceful detention in Guwahati by Respondent No.4 is
in violation of the aforesaid orders dt.10-12-98 and 12-4-01
respectively of Director General of Works, CPWD, Nirman
Bhawan, New Delhi i.e., highest authority of CPWD.

(B) It had been a practice of Superintending Engineer, Assam
Central Circle-I, CPWD, Guwahati i.e, Respondent No.4 to
extend such favours to his predecessors and many such
officials but he was consistently denying such legitimate
right to your applicant.

(C)  Even very recently, their legitimate right was given to one '

Sh. Nirmal Goel and one Sh. Rajeev Kumar. Both of them
transferred under the same impugned order dt.31-5-01
and both working under the Chief Engineer(NEZ), CPWD,
Dhankheti, Shillong ie., Respondent No.3 were relieved
well in time but your applicant has not been given his
legitimate right despite his numerous domestic problems to
which even both the respondents have agreed and certified in
writing.

(D)  Superintending Engineer, Assam Central Circle-I, CPWD,
Guwahati relieved one Shri G.C.Mazumdar, Asstt.
Labour Welfare Commissioner(C)[NEZ], Assam Central
Circle-, CPWD, Guwahati on 22-5-01 who undoubtedly
have much more sensitive duties than your applicant and m
whose absence interests of the labourers, implementation of
CPWD safety code, CPWD contractor’s Labour Regulations
etc. have all been at stake for last 4 months. Although his
absence may even lead to legal complications and huge
loss to the Government yet Superintending Engineer,
Assam Central Circle-I, CPWD, Guwahati became kind
enough to relieve him but not your applicant.

(E)  As your applicant can not draw his salary in compliance of
DG(W)’s order dt.10-12-98(Annexure- 20) after 30 days of
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issue of transfer orders, he sought approval of Superintending
Engineer, Assam Central Circle-I, CPWD, Guwahati 1e.,
Respondent No.4 to draw his salary and applied for Transfer
Traveling Allowance. On the issue of relieving Respondent
no.4 ie., Superintending Engineer, Assam Central Circle-,
CPWD, Guwahati remained silent. Although he approved
the drawal of salary despite being not authorized to convey

such approval yet he neither sanctioned the Transfer
Travelling Allowance nor commented on relieving.

Annexure-22 is the photocopy of the
applicant’s representation dt.29-8-01
and Annexure-23 is SE’s remarks on
the applicant’s representation dt.29-8-
01.

Your applicant stating all his hard-coming rules position and
his discriminatory actions most humbly requested the
Respondent No.4 to relieve him latest by 10-9-2001 and
further stated that in the event of non-relieving by 10-9-
01, he may be treated as automatically relieved in
compliance of DG(W)’s order dt.10-12-98 (Annexure-20 )

On knowing this fact, the respondent no4 ie,
Superintending Engineer, Assam Central Circle-I, CPWD,
Guwahati temporarily entrusted your applicant additional
charges of Guwahati Central Division and Executive
Engineer(Planning) as well to make his relieving
impossible on 11-9-01.

That your applicant begs to state that in light of the facts

stated above, your Lordship may be pleased to appreciate that
the ;

Respondents are acting in an autocratic manner fully
violating the Transfer rules specified in CPWD Manual
Vol.I and violating even the orders dt.14-12-83 of the
Hon’ble President of India. On one hand respondents are
certifying that your applicant deserves the choice posting as
per rules and even his problems are genuine, but on the other
hand they are not giving him the choice posting, his right as
per transfer policy as well as Hon’ble President of India order
dt.14-12-83.

First the Respondents are not giving your applicant the
choice posting. Second they are not relieving him
despite being not authorized to do so in light of
DG(W)’s O.Ms dt.10-12-98 and 12-4-2001 respectively. In
fact by taking shield of the same DG(W)’s O.M. dt.12-4-
2001 they are not considering his representation for
change in the place of posting. Thus they are forcing
him to stay in the North Eastern Region for indefinite
period.

Respondents are involved in discriminatory actions. They are
relieving the officials at their own will keeping aside all rules,
regulations and Govt.’s interests. Fasten Region is running
without regular Additional Director General, North Eastern
Zone is running without regular  Superintending
Engineer(Administration), Guwahati Central Electrical Circle
is running without regular Superintending Engineer and
Executive Engineer(Planning & Administration), Assam
Central Circle-II__4s smnmng: without regular Executive

=
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Engineer(Planning & Administration), Entire North Eastem
Region is running without a regular Asstt. Labour Welfare
Commissioner but in the arbitratory opinion of the
respondent probably the Assam Central Circle-I can not run

‘without your applicant.

The Respondents’ gross involvement in discriminatory,
arbitrary, malifide, illegal and without jurisdictional activities

~ can be made more clear by the following illustrations.

Choice Posting is given to officers on completion of two
years tenure in hard area/North Eastem Region even by
giving three choices. Despite giving nine choices, the
applicant was denied the choice posting, his legitimate
right.

Post of Executive Engineer (Planning) at Dehradun kept
vacant but not given to your applicant, despite Dehradun
being the second choice station of the applicant.

One official was posted from New Delhi(Not a hard
area) to Rohtak despite Rohtak being your applicant’s
eighth choice station and despite completing hard area tenure.

Normal Tenure of stay of the officers a particular station 1s 3-
4 years as per clause 7 of Transfer Rules for Gazetted
Engineering Services prescribed in CPWD Manual Volume-1
1992 Edition Page-73 & 74 (Annexure-15)

Despite normal tenure of 3-4 years at a particular station, the
following persons posted at Karnal, Dehradun and
Allahabad (the first three stations of your applicant’s choice)
are still continuing in these stations even after
completing much more than normal tenure.

Sh. R.S.singh at Allahabad- 6 years 2 months.
sh. A.K.Rajdev at Karnal- 4 years 5 months.
Sh. S.N. Sharma at Allahabad- 4 years 2 months.
Sh. P.K. Parmar at Dehradun- 4 years 2 months.
Sh. Naimuddin at Dehradun- 4 years 2 months.

Out of the above Sh. S.N.Sharma entered into his last two
years of service w.e.f. 1-6-01 and Respondents while issuing
order dt.31-5-01 did not transfer him, thus allowing him to
stay at Allahabad for another two years as he can not be

posted out now as per Clause 7(j) of Transfer Rules
prescribed in CPWD Manual Vol.I.

As many as 45 officers are continuously serving in New
Delhi for last more than 8 years and few of them for even
20 years or more but none of them has been transferred out
from New Delhi despite normal stay of 3-4 years. Your
Lordship may be pleased to appreciate that no exigencies of
public service can justify their such long stays at one
particular station.
Annexure-24 is the copy of the list
of longest stayees at Delhi
circulated vide DG(W)’s O.M. dt.1-
2-01

-0
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One the one hand there are hundreds of officers in CPWD
who have never been posted to hard areas uptil their
retirements or even after completing 20-30 years of service.

But on the other hand there are officers who are again and
again posted to hard areas. Even your applicant is being
forced to stay for indefinite period in hard area.

That your applicant begs to state that the discriminatory acts
of the respondents indicated above are only a few examples.
There are hundreds of such instances where
Respondents are breaking the rules and don’t even
bother to honour the orders of the Hon’ble President of
India.

That your applicant begs to state that the Respondents have
issued transfer order dt.31-5-01 in respect of the applicant
against the Hon’ble President of India and the transfer policy.
Your applicant has got reasons to believe that the
Respondents ate resorting to the colourable exercise of
power to accommodate the persons of their interest at the
choice stations of your applicant.

That your applicant begs to state that the non-relieving of the
applicant for the last 6 months by the respondents is
improper, malafide, illegal and without jurisdiction.

In view of the facts and circumstances it is a fit case for
passing an order to protect the legitimate rights of the
applicant and his family members.

That this application is filed bonafide and for the interest of
the justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

For that due to the above reasons narrated in details, the
issuance of the impugned Transfer order dt.31-5-01 in respect
of your applicant and subsequent inaction on the
representations made by the applicant for change of place of
posting and relieving from Guwahati in prima facie are illegal,
malafide, arbitrary and without jurisdiction.

For that, there is violation of Hon’ble President of India
orders issued vide O.M. n0.20014/3/83-D.IV dt.14-12-83
and Transfer Rules prescribed in the CPWD manual Volume-
I

For that the Respondent No.4 deliberately did not implement
the Director General of Works, CPWD, Nirman Bhawan,
New Delhi O.M. No.23/12/98-EC.I dt.10-12-98 (Annexure-
20) and O.M. n0.23/6/2001-EC.I dt.12-4-01 (Annexure-21).

For that the applicant is facing numerous domestic and
personal problems and the respondents have duly certified
them as genuine. Although the Respondents deem your
applicant as sincere and hardworking and certify that he
deserves choice posting as per rules, yet neither they are
giving him choice posting nor relieving from the present
hard area posting.
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For that, it is a settled proposition of law that when the same
principle have been laid down in given cases, all the persons
who are similarly situated should be granted the said benefits.

For that, the Respondents before transferring the applicant
ought to have considered the transfer policy of CPWD
Manual Vol and Hon’ble Presidential orders issued vide
O.M. dt.14-12-83 in this matter and as such the impugned
transfer order is bad in the eye of law and is liable to be
modified as per rules.

For that this Hon’ble Tribunal in OA 295 of 1999, S.A.
Khan Vs. Union of India was pleased to pass an order on
31-3-2000 directing the respondents to consider the
representation of the applicant on merit and
communicate to him an order within one month from
the receipt of such representation.

The applicant in O.A. 295/99 was a Superintending
Engineer in CPWD, Silchar and was posted to North
Eastern Region from outside the North Eastern Region
as in case of your applicant.

The applicant in OA 295/99 claimed the benefit of
choice posting provided by the Presidential order issued
vide O.M. No.20014/3/83-E.IV dt.14-12-83 and your
applicant is also claiming the same benefit.

Within 10 days of passing the judgement by Hon’ble
Tribunal, the respondents posted Sh. S.A. Khan, the
applicant in OA 295/99 to Allahabad i.e., his choice
station. Your applicant also prays for justice on the
same lines.

The applicant craves leave of this Hon’ble Tribunal to
advance further grounds at the time of hearing of this instant
application.

Annexure-25 is the copy of
judgement dt.31-3-2000 passed by
this Tribunal and Annexure-26 is
the copy of transfer order dt.10-4-
2000 issued by the Respondents in
compliance of Annexure-25 order.

DETAILS OF REMEDIES EXHAUSTED.

That there is no other alternative and efficacious remedy
available to the applicant except invoking the jurisdiction of
this Hon’ble Tribunal under section 19 of the Administrative
Tribunal Act, 1985. '

MATTERS NOT REVIOUSLY FILED OR PENDING
IN ANY OTHER COURT:

That the applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject
matter of the instant application before any other Court,
authority, nor any such application, writ petition or suit is
pending before any of them.

£~
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8. *  RELIEF SOUGHT FOR :

Under the facts and circumstances stated above, the
applicant most respectfully prays that your Lordship may be
pleased to admit this petition and may be pleased to direct
the respondents to give the following reliefs:

8.1 To pass the necessary order of c:hoice place of posting
in terms of choice station posting rules prescribed in Hon'ble
'.President .of India Order issued vide O.M, dated 14.12.1983 and
Transfer Rules vide CPWD Manual Volume-I for choice stations
given by the applicant vide representation dated 22.2,01.

8.2 That in terms of the prayer No.8.1, the impugned
Transfer order No.120 issued vide no. 28/3/2000—ECI dt.31-5-01
by Respondent be modified in respect of your applicant taking
into account the transfer rules laid down in CPWD manual VolI
and the Hon'ble President of India's order issued vide  O.M.
No0.20014/3/83-EIV dt. 14-12-83 and the options given by the
applicant vide representation dt. 22-2-01.

8.3 To pass any other order or relief to which the applicant
may be entitled and as may be deemed fit. and proper by the
Hon'ble Tribunal. |

8.4, Cost of the application.
9. Interim Order Prayed for:

That your applicant most respectfully beg to submit
that in the light of the reasons narrated above in detail rules
position and legal provisions, this is a clear case of gross injustice
to your applicant and Hon'ble Tribunal may be pleased to dispose
of the application at the admission stage itself, directing the
respondents to give the relief indicated at SLNo.8.

However, for any reasons, pending disposal of the

application the applicant most respectfully prays that your
Lordship may be pleased to pass an interim order for following
interim relief. Hon'ble Tribunal may be pleased to stay the
operation of the impugned order no0.,120/2001 issued vide DG(W)
n0.28/3/2000-EC.I dt.31-5-01 (Annexure-13) so far the applicant
is concerned till disposal of this application.

10, ~ Application is filed through the Advocate.

11. Particulars of LP.O.

LP.O. No. 5G 424581 amounting Rs.SO/—
Date of Issue 21.9.2001
Issued from Bamuni~-Maidan, GuwahatL

Q\/WV\\M Payable at  Guwahati.

™,

12, List of enclosures :-

As stated above. ,
| veeenerns VERTFIC ATION
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Shri Anurag, son of Shri Jagat Prakash, working as Executive

Engin%:er (Admn), Assam Central Circle No-I, CPWD, Guwahati-21 do hereby solemnly

; \
verify that the statements made in paragraphs /-4 € % £ 9 2 to
rn5; knowledge and those made in paragraphs

are true to

are being

mattets of records are true to my information derived therefrom which I believe to be true

and th‘bse made in paragraph 5 are true to my legal advice and I have not suppressed any

mziterijal facts.

2001 a%t Guwahat.

\() A Uty N
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And, 1 sign this verification today on this the 21" day of September,

Yv‘
Declarant. DJH‘O\

(ANuRRG)
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, Government of India o
Central Public Works Department

00ecc eed SRR .

' No#21(8)/ACC-1/E-1/_ 625 o Dtsaumh_atiofh_c;"i}?gfh' Aprilo,1999-

A2 @y

OFFICE_ ORDER’

In persuance Of DG(W) 's Office Order NOos45 of 1999,1ssued .
vide E/Nos¢26/3/99~ECHI (VolsI) (Parto.I) dated 1=4~99‘and the Super® . |
:lntendin; Surveyor of Works(NEZ), CPWD, Shillong®s relieve order No§. °
21(1)/95/85M(NEZ)/370 dto5=4~99,Shri Anurag, has reported for duty
as Executive mgineer(Admn),in this office on the foreenom of the
6th APril, 1999 ¢ . | N !

( RoP ¢GOLCONDA ) .
superintending Engineer, t
Assam Central Clrcl e~Ty ‘ i
CPHD 11 83 Guwahati=21%

Copy tor~

e The DG(N), CPWD, Nimman Bhawan,New Delhi=110011¢" . ,
24 The Chief Engineer(NEZ), CFWD, Cleve Colony, Dhanketi,Shillong=3.
-3+ The sSﬁ(fNEz),'ch.‘cﬂ.eve-colony.Dhankhe_f;i‘, ghillong=3s ~ -
4i The Pay & Accounts 0f fi cer (REZ), Mulki Point, Shillong=1.
%ldthe Executive Engineers ‘'of Divig ons/Planning under the
Circles S o :
~6e¢ Ghri Anuran ¢ BE(AGUN), ACC=I. :
74| The Cashie /ACC=I(in duplicate) o
. 84 8ervice Bodk of the incumbentd
9y P/FeN0¢15(770)/ACC-1/E~T+.

G- ;.’1{4)97
ENDING ENGINEERo

L

ey o —

SUPERIN]

MQ"\
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¥ ANNEXURE - 3

No.29/1/97-EC.1 "
GOVERNMENT OF INDIA
DIRECTORATE GENERAL OF WORKS
CENTRAL PUBLIC. WORKS DEPARTMENT

W e v e etk e e e

New Délhi, dited, ﬂleg’tMay; 1999.

| OFFICE MEMORANDUM
" Subject:~ Tenure of officers and _st;aff posted’ in North Eastern Region».
The u‘nderéigned is directed to refer to this 'DirectOfate,-'sio.M. of even
number dated 10-12-97, on the subject cited above. : L : '
It has befm decided by the i:mpetént authority that, tl;e’ tenure of; postmg
of ‘officers and staff of C.P.W.D., posted in North Eastern Region, will continue to
be two years, irrespective of their length oF service, till further orders. =
E (MAHENDRA ‘KUMAR)
"DY . DIRECTOR (ADMN. =1

All Chief Engineers(Civil & Elect. )/Superintending Engineers(Civil & Elect. s
‘Executive Engineers(Civil & Elect.) in C.P.W.D., FWD, including Valuation, Appropriate
Authorlty. 1.T Deptt., M/o .Environment & Forests etc.. : o '

- up«a; fo ol EGs . €ECR), c;am) omd.B)s..

SR

) S

~ oovernment of India
| _ Central Pudiic vorke mpare::ane |
e (8 froser/eet/ 15 T mae, Ommzatd, 2 /5/99
211 Uxecotivs Snginsers eader Yie siroele,

) BefifenCeXl,

3 rfﬂo.a'a)/_m-rla-x . .'
. . : | /

atfiee Mmﬁmi&m ]

Aspar Yontrald sno:.n-f-i :

SPWD 84 i3 Gawalmtiedt

. A/_ ‘tﬂ

WM_



4 S, - No.28/3/2000-EC. L
' ey : GQOVERNMENT' OF, INDIA R
. S ‘\\ DIRECTORATE GENERAL OF WORKS
- SR CENIRAL PUBLIC WORKS DEPARTMENT
L L SN ) CONODABONAORGLS o
. p iy .t ’ ) o S
f/7 Y ~ “New Delhi, dated ﬂme'%nFe.bruary, 2000.
. X o ' ; RS
oY OFFICE MEMORANDUM :

4" ,
~,

Subjg_act:- Postings & Tranfers in:the grade of Executive Engineer (civil)
SER - Options for further posting on completion of tenure . -at present
station - Reg. '

~ The undersigned is directed to torward a list of Executive Engineer
(Civil), who have became due for transfer, or will become due for transfer,
during the year 2000-2001. flence the cfficers may be requestad to indicate
) names of 4 stations, in

cptions for trahsfer Tatest by 06-03-2000, by giving na o
order of preference, for consideration, alongwith the data of postings for the

last .10 years to this Directorate.
The office.rs‘ may. also be informed that, there is 'no caumitment on

the part of the Department, to post them to the station of theiy choice. However.
the transfer will be made ‘in public interest. considering all the rélevant factors.

including preferences.. : I i
o ' ' (MAHENDRA KUMAR)
Encli- As above. 'DY;D‘IF{!‘_IZ’IOR(ACC'Ne)cI
o ‘

1. All Additional’ Directpré',(kzner-a'l' of C.P.W.D. e &

‘2. Engineer-in—Chief, PWC, Govt. ‘of Delhi, New, Delhi. = %
‘3. All Chief Engineers(Civil), in C.P.W.D.,PWD, Income Tax Department,
.. Mo Envirénment & Forests etc. o :

4. DOG(W), cmD/cE(Vigilance),Cp«U, pew Delhi. _
5, Directors of Works, P8R PM, 58D, CEWD, New Delhi.

H

ONTA| ™

Lo
e .,:.‘w&a L

.dl' .
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: -: 10 :-
O 75, N.S.Narayanan(1394) 01-C6-40 EE(ms),sz.iII,Bangalcre 25-01-9¢ 25-01—96
- v 75. P.K.Naicha(1485) 25-08-66.. B.C.hn Il Bangalore 12-05-87  19-05-35 .
. V.S.Shankarling(1294) 01-04-42 Hubli Cent.Divn.,Hubii 16-07-96  1¢-07-95
77. G.R.Sharma(1416) 15-11-40 EE(P),Sz.1I,Hyderabad . 24-04-gg 29-04-83
8. S.R.Tetali(588) - 10-07-41 U/P EE(P),S2.1I, Hyderabad " 25-03-93
8. M.Eswarayya(160) 01-07-42 EE(PaA),HCC.II,Hyderabad 09-07-99 01-02-95
8¢, -D.Balachandran(1414) 24~12-45 H. C<Dn.I,Hyderabad ) 20-01-96  20-01-96
81. S.S.N.Murthy(356) - 21-04-42  EE(Val),Visakhapatmam 05-07~99  14-08-91
82. I.Koteswara sarma(1299)  03-04-44 EE,VCDn.,Visakhapatnam  05-07-93  01-12-95
83. V.Suryanarayana(1417) 15-04-44 EE(Val),Vijayawada | 26-06-96  26-06-96
‘ 86, N.N.S. siva Rao(1228) 01-12-65 V.C.Dn., Vijayawada 12-11-96  12-11-96
(PCSTED IN HARD AREAS) o
/~ K.Saikia(1208) C2-11-41 Project Dn.IX,Guwahati 01-09-97  15-02-£6{Uader NEZ) 7
2. N.N.Bala(1615) 22-02-48 K.C.Dn, Xaliaganj 27-04-98  28-02-87{Under ISBZ)
3. P.K.Bandopadhyay (1563) 17-01-42 . EE(A),M.C.C.,Murshidabad 18-06-59 25-11-51(Under ISBZ)
"% B.K.Chakrabarti(1429) 15-08-40 T.C.Dn.,Agartala 04~01-96  01-04-93(Under NEZ)
>+ N.K.Kirtania(1581) 01-02-43 EE(P),M.C.C.,Murshidabad 25-04-98 12-07-93(Under IBBZ) Applicomt’s Fame
°- Chittaranjan Nanda(1487)..  0S-11-65. S-C.Dn.,Siliguri 15-07-97  21-03-54(Under 1BBZ) ek i
" _~"7- Piyush Chaxma(1545) 23-01-67 G.C.Dn.,Guwahati 01-06-99  15-02-95(Under NEZ) -
8. A.K.Das(1304) 02-08-62 J.C.Dn.,Jalpaiguri 05-09-97 . $5-04-95(Under IBEBZ)
9. >.Bhowmik(1292) 12-2-41"" EE(Plg.),M0C, Malda 12/98  16-05-95(Under IBBZ:
10. 5.x.Basak(1325) 03-04-41 - EE(P),SCC.1,Siliguri 01-07-98 €/95(Under 1EBZ)
11, 1K.Chatteriee(1062) 09-07-43  EE(HQ),IBBZ,Siliguri 14~08-95 . 14-08-35 N
/-12- 3.J.Mondal (1637) 03-01+57 NAA Project Dn.,Guwahati 24-09-9& 26-08-%(Under NEZ)
contd. ) -




< 2
LS e

. S.P.Chakraborty(1589)
6. Ram Dayal(1302)
17. A.S.Tane3ja(1250)
15. Rajesh Kum-ar(1541)
1¢. Amar Singh(1617)
‘/;//AK. Hari Singh(1619)
"¢ . Gopal Varshney(1523)
o 2. M.L.Rustogi(1332)
2:. A.K.Paul(15%1)
%. Rajendra Singh{l627)
% . H.K.Shaxma(1540)
A, C.K.Jati(l061)
', K.K.Roy(1696)
®, J.S.Verma(l701)
/IE,J.B.Gnosh(nos)

X L. Dhar(1700)

///13. Robin Deori(817)
12, A.K.Bhattacharya(93)

-

01-06-57

16-05-45

15<04-44
08-07-66
02-03-50
15~06-67
08-05~58
10-02-57
16-12-67
25-06-42

- 08-07-47
01-12-57

21-01-5S2
31-12-44
01-03-41
05-02-42

© 01-03-42

01-12-42

=3 11 = -

EELBY,X.C.C.T,Guwahatl

Krishna Nagar Cent.Meinit,
Division. -

B.C.Dr.I,Balurghat

-B.F.Dn.VI, Barmer

EE,BF Divn.V,Jaisalmer
Coochbehar Cent. Divn.II
M.C.Dn.II,Murshidabad ,
Assam Avn.Divn.,Guwahati
M.C.Dn.II, Imphal
EE(P),IBBR(Maint-%%TEe i
ISBR Maint.Divn.,Silchar
M.C.Dn.II;Malda

M.C.Dn.I, Murshicabad

IBBR Maint.Divn.,Agartala
B.C.Dn.I, Barasat

31-05-9¢ -

25-07-97

04-05-98

01-07-99
25-10-99

'23-04-98

07-06-99
7/99
30-05-98
10/99
10-08-98
17-08-93
25-05-98
0S-11-98
16-11-98

EE(P).I,IBBR Maint'éiifgur%3'll‘98

EE(Valuation),Guwahati

FRTRTX I AR KRN KR h sk ek

.<21;Za57?7\

A

23-11-98

30-11-58

N5-10-96
25-07-97

30-07-97

N
17-12-577

05-02-98
23-04-98

27-04-98

27-04-98

33-05-98
03-08-28
12-Ce-98

17-08-98

| 25-05-98

€5-11-98
16-11-98
23-11-98

123-11-58

30-11-98

|

@

4
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_\‘}3 | To : - o Q;
_c ,q " The Director General (Works) |
‘b_' : Centfal Public WOl‘sz Depm*fn]en.{

+ A Wing, Nirman Bhawan
Maulana Azad Road
New Delhi-110 011

YIKind Attention - Shri Mahendra Kumar, Dy. Director(Admn-I)]

- (Through Proper Channel)

* Subject:- - Postings and Transfer in the grade of Executive Engineér(Civi_lﬂ)- Options
~ for further posing on completion of tenure at present station- Regarding.

Reference:-  Your O.M. No. 28/3/2000-EC F dtd.18-2-2000

Respected Sir,

: v Adverting to the reference on the subject cited above it is to be stated that
1 was transferred to the post of SE(NEZ) Shillong from Ghaziabad Central Division vide
your office order No.196 of 1998 File N0.30/15/98-EC 1 dtd.23-9-98. After my joining

“in Shillong, 1 was later posted as EE(Admn), Assam Central Circle-l, Guwahati from
Shillong vide your office order No.45 of 1999, file N0:28/3/99-EC-I(Vol-1) (Part)
dtd.1-4-99.  As per these two ‘orders, 1 am completing my two yéars tenure in
North-East/Hard Area during the current year 2000-2001 and will become due for
~ transfer during the year 2000-2001 as per the current policy. My name has not been
“included in the list of EEs posted in hard Argas forwarded vide your above mentioned

~ OM: dtd.18-2-2000.
o You are ;reqtjested to kihdly -ib‘r‘]'c]ude my ‘namﬂe-ing the list of Executive

) ‘Engiﬁéers’(Ci\_'_/il): who will beecome due for transfer during 2000-2001, so that 1 may also
" give my options for transfer from the hard area. ’

-s
As early action is requested please.
| R pu| 3120
| ~ (Anurag) |
: : Executive Engineer(Admn)
qa : ' . P . Assam Central Circle-1

. CPWD, Guwahati-781 021

T2

2502 |
Shri Mahendra Kumar, Dy. D-ireqto‘r(Ad!hn'—"]), Office of the
Director General (Works), CPWD, A Wing, 'Nirman' Bhawan,
Maulana Azad Road, New Delhi-110 011 fbr kind information and -

m necessary action please.

Advance copy to:-

- (Anurag)
Executive Engineer(Admn)
~ Assam Central Circle-1
CPWD, Guwahati-781 021

15/ Nare« AAnurig 5.



| ANNEXRE- & @ DN
~ Government of India
Central Public Works Department
No. EE(AYOA/ACC-1/2000/ 779 dtd. 0 '5/ 4( 2900

To

_ The Chief Engineer(NEZ),

CPWD, Dhankheti,
Shillong-3

- Subject:- Postings and Transfer in the grade of Executive Engineer(Civil)- Options

for further posing on completion of tenure at present station- Regarding.

Reference:- DG(W) O.M: No. 28/3/2000-EC 1 dtd. 18-2-2000

Kindly find enclosed herewith a representation from Sh. Anurag,
EE(Admn) under this Circle for inclusion of his name in the list of EEs who become due
for transfer from the hard areas in the cuirent financial year.

It is requeé'ted to kindly forward the representation to DG(W) with a -
favorable recommendation from your end please. -

—
AT, L]y)dp00
Executive Engineer(Admn
Assam Central Circle-]
CPWD, Guwahati-781 021

&fn()"n?‘ Ae above

Frrau v ioae ' -



loo1

"'“2;/02 01 'I'UE_‘lﬁ 45 FAX ++91 11 3411487 CHIEF ENGINEER (E) II o ‘

ANNEXUKE ;7

No.28/3/2601-EC. r(vm e
. GOVERNMENT.OF lNDIA ,
DIRECTORATE GENFRAL OF T WORKS
(,Lm RAL P'LBL[Q xm}ms DFPARTMENT

Nirman Bhavan I\Im‘Dé'l;llii"i'l(mi'i
_ Dated the o, 2 / 2001.
mﬂ,u“ w MORA\IDUM E

%ubiect Posiings & Tmnfew ln Lhe gmd« nf Execuﬂve Engmeer(CMl) Options
fcir further pos&ing on «mnpketmn B mmu ut prcstm statien - Reg

YT REIERALR

i Thc unders:gncd iy mmted w forw arc‘. a hst of Exccmwe En",meem!(”ivﬁ) who havc _
cill basorae due for ganster; ding the year: 7001-2002: Plence the .

V v-ﬁ far *:;.1 sfor e
FT O e .mnmunninilnﬁnm mt'?ﬁﬂ?n?ﬂm Mmilﬁ v

lM\J

L. nmnes OI 3. Stall()ns m Otabl Ol pl§Lb) 0“\/(1 UL W llml\bv
© the Jast 10 years, to this D n"'(‘mfe - e

_._ The ofh
I :qnmmmm 0 nmt tivent 1o the stafion 6f deir ¢
e n"bhc mfemt consxdmmq au the 1t m am JACIOTS:

l .ﬂ of lm
oer':adc i

aremay .also be m;ommd lhal theﬁ‘ i tio- cofputent -
bom. However, the trarmfer{:: i

v

T ""'."‘-" :':s'édlwﬁ

'/vv I'WYYYI“TJ\

DY ‘SE("FJ, A PY(M

- _Etvcl &s ahme

l : 1. All Mdiﬂona! antm*s (mnmi 01( P, WD )
PRI FngineeriniChict, PWIS Gov.of Deihi. New: Dellu -
':~3.All.»uuef Engmcers(twu i CPW. D I’WD ]ncomo Tax L:'cpartmem,

"'5;:\'110 Environtient & Forests ote.” .
R 4 DDLJ(N i CPWD/LF(Wg,Jmce) c PJ L‘- *J*w Dc]hi
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L AINEXRE - 8-

.

. The Diréctor Gencral of Works

CPWD. Nirman Bhawan .
New Delhi-110 01, - (Through Proper Channel)
Subject.- . Posting and Transfer of EE(C fVlL)- options for

further posting on completion of tcnure at hard arca.

[l

(i) Your OM. No.28/3/2001-EC.I(Vol.1) dt.1-2-2001.

di) Your OM. No.29/1/97-EC.I dt.5-5-99.

(iii) Ministry of Finance. Deptt. of Expenditutc O.M.
No.20014/3/83-E.IV' dt.14-12-83.

(iv) CPWD Manual Vol I. 1992 Edition, Scction 8. para7 at Page-73-74.

Reference:-

| Respected Sir, , ; ‘ : .
| With die regards I beg to state that your above referred office memorandum dt. 1-2-2001

was received in nty present office today only and in immediate compliance of the instructions contained

therein, my humble submission is as hereunder.

As per your above referred OM. d1.5-5-99, tehure of posting of officers in North Eastern
Region is two years and_ I am completing my two years (cnure in North East on 17-3-

)

- 2001 .

(ii) I may kindly be posted to a station m;c in comblianoe of the above refcrred
Ministry of Finance 0.M. dt.14-12-83. Also as per Scction 8 para 7(c) of Transfer

Rules of Gazetted Engincering Scrvices as contained in CPWD Manual Vol 1, 1992

Edition page-73, “Choice posting will be given to the officers serving in hard areas
on completion of tenure posting™. ' v
(iii) ’fhe namcs of 3(three) stations of my choicc‘ in Brder of preference a}e indicated as
. below :- o L -
' , — 105. ENGA. Aﬁcl\
1) Karnal (Haryana) GEFICE OF THE SUPTOS. &
S ‘ ' c F.W. D ciowchsti-21
{2) Dehradun (Uttaranchal B
f ) ( . ) DIARY No4. %&
3) Allahabad (U.P) | ATE e - -[,‘20&;[ ]
i . . ! . . ] — s .
e (iv) While submitting names of 3 stations of my choice, 1 have taken full care of Rule 7 of :

cd Engincering Services, which provides 3 to 4 years of normal
rticular station. The officers (mentioned as “duc for
transfer” vidc your above referred O.M. dt.1-2-2001) presently posted at three stations
of my choice have alrcady completed 3(three) years at these stations and that too at the
' same post and completing 4(Four) ycars between 10-4-2001 to 1-8-2001. Also mo
' officer of them is due to retire on superannuation within two years, as per Rule 7(j) of
Transfer Rulés for Gazetted Engincering Services. :

Transfcr Rules for. Gazett
tenure of stay of officcrs al a pa

) As pcr'Tra'nsfer Rules for Gazctted Engineering' Services, if for some exceptional

- circumstances or in the exigencics of public service it is not possible to post me to any of

my three choice stations stated above at Sl. No(iii). I may kindly be posted to one of the
following 6(Six) stations. which arc mcnti ' in order of my preference..

(5) Ajmer (Rajlsthan)

(1) Bareilly (U.P)

) Varanasi (U.P)

(8) Rohtak (Haryana)

T

Vi) Posting details since my joining in CPWD on 18-2-93 arc as below- I
LA 1829 22,1093 AEE(Trg), 291093 - 28.1.94 AEEield), PWD-V, N.Dellu.,
\ 26,194 - 147,97, AEE(Ficld), PWD-28, N. Delhi, 15.7.97-3.10.98EE,GCD,Ghaziabad,

18.3.99 - 5.4.99 EE(P), NEZ. Shillong.. 8.4.99 to till datc. EE(A), ACC-I, Guwahati.
. In light of the above, I most humbly requcst you to consider my case favourably and post
'me to one of the stations as mentioned at SI. No.(iii) above in order of my preference. _
i 0 ' . . ~ \

| ™ 22)alo)
EE(A). ACRY " BEvahati-21

1
l

; Advance copics (by SPEED POST) (o :-

L]
of Works, CPWD. Nirman Bhawa | }
1 of Works(S&P). CPWD.-Nirinan Bhawan, New Delhi-110 011.

1 The Dircctor General
S). CPWD, Nirman Bhawan. New Dethi-110 011.

' 2. ‘Addl. Director Genera
l 3. The Chief. Engineer(P&
| ¢ (Anurag)

n. New Delhi-110 011. ‘ ¥
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- Government of India R -
Central Public Works Department |

No. 21(8)/ACC-VE-I/ ggLf : | . dtdzgofd S b 200

;To

! The Chief Engineer (NEZ) o N
: CPWD, Dhankheti - 4 S
Shillong-3 ' B S
Subject: -~ Posting and Transfer- in the grade of Executive Engmeer (C1v11) options in
- respect of -Shri Anurag, EE(A) for further postmg on completron of tenure at
present station- regarding. , ‘

Reference: - DG (W) Office Memorandum No.r‘28/3/2001—EC.l (Vol.‘l)' dt.l'-2~'2001. ‘

_ Kmdly ﬁnd enclosed herewrth a self explanatory representatlon (m tnpllcate) on
the subject cited above for onward transrmssnon to DG (W) "The delay in forwardmg the
rep'reSentation is due to late receipt of the above‘s_ald O.M. in thi§ office. He.is oompletmg his

tenure of l_lard area posting on 17/3/2001.

-.Shri Anurag, EE (A) has been workmg m Assam Central Clrcle-l smce 4/1999.

He is sincere and hard workmg and is reoommended to forward his representatlon wrth favorable

%{f

i erldmg Engineer

comments to post him in the choice places mdrcated in the representatlon.

cmel 1 Ac Alove
Sup
~ Assam Central Circle-1
q(- CPWD, Guwahat1-781 021

Advance Copy to: -

1. The Director ‘General of Works, CPWD, Nlrman Bhawan New Delhl 11
' =. alongwith a copy of the above said representation with a request for favourable
consideration please. (-;'nd?‘ As S

" (Speed Post).

HName~Anvrag Poge =~ 20
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 Nol/3/2000-Admn
- Govermment of India .
office of the Chief Enqineer(NEQ
‘ . Central Public WOrks Dapartm €
o ,
Datod,smuong thc..."/ Y47
To
| | The Director Generalof works,
Lo _  Gentral P.W,D,Nirman Bhawan,
A S uaw,De’lhi 1loolis .
Subg=~ posting & transfer in the rado of tion
. ‘ for further posting on co - Eﬁi‘n-op
present station - reds
. L .Sir;
T . I am directed to refer to ‘D& 0.!. )(0328 Ol
" EC. I( ol~I) dtdd 13292001 on the above $ ?2) tolg{?g ‘
"herewith the option exercised by the follaw&ng z!(ca”
S Shri p.chak-a.a:{ .m.mvvahsu.
T 25~ Shrl Apura , BE{ Gavahatdl
37 - Shri Nirm RB(A) .ma—xx wmahatr’*

L .
L In the event of their requests bcinghcousidered
e incumbents

uitable substitute may P lease be poste
will be relieved only when substitutes jol

En cl.o]-as above"\ Yours f aithfully.

-

' " | (JAMES vmmmm
o unnm SEGY,TO GOVT. OF TNDL4,
&Copyto‘-
oy ' SB/KE 1,GPND, Ghy-21%
/AN ‘/1.: , II .GP'D.G!Y {l’or infomatiou’;‘

T (JAMES VANLAE
msmmom




" above stated O.M. dt.1.2:01. Till d
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| AnnEXURE - 11
To : o

The Director General (Works)

CPWD. Nirman Bhawan, -

New Declhi-1 ' -

?

[THROUGH PROPER CHANNEL]

Subject:- Po's(.ing and Transfer of EE(Ci;lil)' ~ further pos(ing- on completion of

: tenurc at hard arca. ' '
Reference:-  Your O.M.No 28/3/2001-EC 1(Vol1) dt.1.2.01 and my‘}epresentation
~ dt.22.2.01. | o L

Respccted Sir,

: With due regards, 1 beg o state that I h
East on'17.3.2001 as per your 0 .M.No0.29/1/97-EC 1 d1.5.5.99. 1 have also represented for
choice posting vide my above referred representation dt.22.2.01 in compliance of your

atc, 1 have not bcen transferred from my present

posting in hard area. I therefore most hurmbly request you once again to consider my case
sympathetically in light of my following hardships, to enalilc me to join at one of my

choice place of postings before 31.5.01.
I. 1have a'son aged about 4 years. He i+ to be admitted in a good reputed

~school for the first time. My stay '
" only make his admission in a goo
posting almost impossible, but also
year. Such loss of full academic year may co

career.

d reputed school at my new place of
result -in_a loss of a full academic
st him very hard in his

2. I'met with an accident causing, head injurj} in ihc}near past, for which

as an immediate measure S(five) stitc
Doctors have suggested detailed investigation and close monitoririg for

quite some time.- Under those circumstances 1 would definitely like to
have all such investigations and monitoring at one place and that too
where facilities and frastructurc_are . much better than here.
Morcover. the climate of this place is not helping me either to recover
fully from the intermittent pains. . '

o unfortunately are suffering from
ced 1o be looked after on a regular
m such a distant place is almost
Eastern climate does
far off & disturbed

"3, My aging parents and in-laws wh
serious diseasés are living alone & n
basis: Taking their regular care fro
impossible. Keceping them with me.in the North
not help either. Morcover, 1-being placed at a
place, make them morally down t0o.

est you 10 considér my case

nentioned in above referred

ce of posting before 31.5.01.

ve, | most humbly requ
f the choice stations as
in at my ncw pla

I light of the abo

favourably and post me to-one 0 :
representation dt.22.2.01 to enable me 1o |0

Thanking you.
| ‘ Yours Mithfully:
. -w )

( RSTAD! v
Executive Engineer (Admn.)
Assam Central Circle-1,

~cpwD, Guwahati -21

gy o~

ave completed my tenure in North

in Cjuwahati beyond 31.5.01 may not .

hes were employed in my head. -
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CPEED POST
. Spl. Messanger

" |  ANNEXURE - |7

Government of India
Ceéntral Public Works Department

Nof 83)/ NG/ [T o D dated: l@,/f/zoo/

To .
The Chief Fogin cer{NTLZ)
CPWD, Dhankhet
Shillong-3
« Subject:- Posting and Trans for of 11Civil)- further posting on

completion of tenure at hard arca.

d.15-5-2001 on the above subject

A sclf explanaton representation
i Admn.) of this office, N

addressed fo DGIW). as reccived from  Shrt Anurag.

duphicate is criclosed herewith

Shri Anurag has already completed the hard arca tenure on §7-3-2001

and the hardships mentioned i the atd 1'('1\1‘0&(11t:m:i«;n'l are gcnuinc. l1t:4s therefore
forward  the -representation with. your favorable comments

recommended to kindly
Jease be got posted agamst him i cvent of his

please. A cuitable substitute may also [
transfer. <
finclosure == As above.

Superintending Fingineer
Assam Central Cirdde-1
CPWD, Cunakati-7 S1 021

Copy to -

\/ [ Shri Anurag, lixecutive lingincer (Admn), Assam Central” Circle No-1,
: ' (:]’\X/l),»(,}u\ml'mt'i—"/%w'l 021 '

5 P/ Ne ST SANCC-T1/1EAT |
&W%Ls

Superintending Engineert

/
e\

NNy S 1 N e ) g,
FH Name Establishmen! rSﬂ;'//a.'.‘-.(/ (.'/ H Sarkari 75110

e

4



P AT Y irarn .

under:- | |
SL.NO. NAME(S/Shri)  FROM. . T0  _VICE
1. RK. Kashyap . EE(P&ADCCY. EEP&A)  RK Rastogl 4
| New Delhi BFCH already trful. !
" Jaisalmer ,
3 H.S.Cheema  PWD19,NDel.  EE®P)IBBR ML Rastog!
| | . M.Z Sitiguri  safready trfd.
3. GK Sharma NCD I1I Nagpur ~ PWD 19, ND H.S. Cheema
4. MMK Bajaj EE(Trg) RK.  EE(P&ANZ Existing
: : Puram, N.Delhi  -III Jalpur . vacincy
5. RR Vefma Nizamuddin Bridge EE(MIS)INZ) Prem Pal Singh -

ANNEXURE ~ | 3
No.28/32001-EC T’
GOVT. OF INDIA -
DIRECTORATE GENERAL OF WORKS
CENTRAL PUBLIC WORKS DEPARTMENT

Nirmau Bhawan, New Dethi

~ President is pleased to appoint the following Assistant Engineers (Civil) as
Executive Engincers (CiviD) in the Central Engineering Service Group ‘A’ on a
regular basis in the pay scale of Rs. 10,000-325-15200 with effect from the dates

~ they assume the charge of the above post :- o

SL. NO. Name (S/Shri) Present posting

+ 1. RK Kayastha © PWD Circle IV, New Delhi.
2. G.S. Krishnan . N.C.D., Noida

3. P.C.Govindan S.Z.I11, Bangslore

Above promottoh is subject to the outcome of following Court cases:-

)  CWP NO.480/2000( V.K. Jain Vs U.O.L) in Delhi High Court.
1)  OAsNO.2754/99, 176/2000 In the C.A.T., PB., New Delhi

iy  CWP NO. 9172000 in Hon’ble High Court, Delhi, etc.

Director General of Works, Central P.W.D., los also pleased {o order the
following posting and transfers in the grade of Executive Engineer(Civil) with
immediate effect in public interest, except in the case of officers mentioned below |

" at SI. No.14.23,33, and 56 (who are not entitled for TA/DA and joining time) s

Pjt, PWD, N.Del. -L, Chandigarh already trfd.

TS s &% ’

bl 4
Dated tho 31* May, 2001 %
: N



"6.AK Baws L Dive., N.Dels , EEP)NZ)M1 . Anupam Agger-
. o | Chandigark = wal.
. 7. Anupam Aggarwal . EEPYND)I { Divn,, N.Del. Mumtaz Abmad
LR . Chandigarh
it _ 8. Mumtaz Ahmad I Divn. N.Delhi EE(V:I.’)aAgh Existing vacancy
9. LK. Bhargews EE(Val) Jelpur PWD20N.D  Pradeep Gupta -
- ' © already trfd.
10. Bijoy Kant KE (Geo-Toch) = EXBCD, Baroda N.M. George
TAD Cell, NDeld =~

" 11.NM.George .  BCDBaroda  EE(MIS)CZ  Existing
s e : ~ ‘Bhopsl " vacancy.

12Ramesh Chandra - JCD Jabslpur ' ACDAgra  S.C.Rabha

.13.S.C. Rabha ACD Agrs EE(P&A)ACC P.S. Bassi
14.P.S. Bassl - " EE(P&A)ACC EE. (Geo Tech) Mohd. smgeer |
o ' Agra CS,N.Delhi.
(without TA/DA/Joining Time) ;
18 P.K. Dixit | CDO, N.Delht ICD 1, Indore P.R. Patil

16. PR Patil ICDLIndore  NCDII  GK. Sharms

' - ' - Nagpur
” 17. Prem Mohan EEP)PWD Cir.§ MCDII . Amar Singh
h A New Delhi Murshidabad |

18, Amar Singh MCD II " EE@P)PWD  Prem Mohan
| Murshidabad Cir.8, New Del. -

| 19.Piyush Chakma - GCD Guwahati EE(P)WZII Existlng vacaincy
: - _ | Nag pur |

20.ManoharLal  PWD 25, N.Del NAAPjt  D.J. Mondal
S ' Division
Guwahati
31.D.J. Mondal - ' NAAPjtDn - PWD25  ManoharLul
‘ . G_uwahatl N. Delhi :
22.D.K. Chowdhary = EE(Val) Cal. EEPXEZ)] Existing
. _ Cnlcutu _ mancy .

TS TS Py .

S



' “&;{1\?

p- @ y

~ - | o o
23, AK. Das . EEMISYNZ)IE EE(Val) DK Chowdhary
| * Lucknow Calcutta -
~ (without TA/DA/Jcining Time) .
24R Chakravorty = UPEEP)NEZ EE(PM)WR P.K. Bhatt
Shiliong ‘Mumbai
(Orders dated,6.2-2001, In respect of Shri Chakraborty are cancelled.)
* 25.PK. Bhatt EE(PM)WR EE(P&A) K Parthasarthi
 Mumbali Mysore already trfd.
26 D.C. Mallick 'MCD VIMumbsl EE@),WZI Existing vacancy |
: ' - ' . Mumbai "
' 27. V.N. Vibek EE(Val) Patna -~ EE(P)WZI  R.Selvarsju |
' ' Mumbasi : |
| 28.R. Selvaraju EE@WZI - MCDVI  D.C. Mallick i
' ' ‘Mumbei Mumbai y
.29, AK. Jain BE (Vab)li EE(AA)  R.Chakraborty |
: Mumbal ~ Mumbal  alresdy trfd. |
30, T.M. Gamit EE{TLC) WR EEP)ACC MK Haridas :
Mumhal Abmedabad ~  already trfd. }
‘31. Permanand EE(Val) PWDDnIV  K.S.Swmdha
' Atnsedabad ‘New Deihi
32. BK. Khare UP EEP&A) EE(Val.) Bhopel Existing ’.
' JCC Jaipur ~ vacancy
(Orders dated 13-10-2000, posting Shri Khare to Jalpur are cancelled.) o ;‘*
/ \/33 Devender Gupta E-E(P&A;’j DCC EE, Yamuna ley | |
A " Dehradun River Front M ’
Development ——— ——
_} Project. : '

(Witbout TA/DA/Joimng time) .

34.B. M. Singhal f&’)n repa(rietlon _
_from N.8S.G. New Delhl
35. LS. Rana - U/P Yamuna River JCD Manjit Singh
o Frout Dev. Pjt. . Jallandbar  aiveady trfd.

New Delhl.

(Orders dated 25™ April, 2001 in r/o Shri LS. Rana are cancelled.)

P

EE, LDivn, - AI Bawa

@7

@ "'ZSC&%

57

o

—.r"_-' :c '

ARV S
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36. Hamam Slngh

(Orders dated 27-4-2000, posting Shri Harn

Delhl sre cancelled )

37. SR Gupts

4 -

- LCD Ludhisne

&

* EE(A)JCC,

. Jallandhar

38.Nirmal Singh

f UP EEP) (NZ)-T

° Chandigarh

o ﬁ:klw’ , : |:;4: ¥
o ) E
) N ’ [} [
t

EE(A)JCC  Posttobe
Jallandber  diverted for
the nowly

crested

SsS-NIRE
amSInghto PWDDn.I,Now'

EE(P),JCC Arjen Dso
Jallandhar reid.

LCD Ludhiana Hariam Singh
- slresdy trfd.

(Orders dated 22-12.2000, posting Shri Nirmal ¢ Singh to Chandigarh are

ancelled)

39, K.8. Sandku _

40. T.J. Nihalant

42. Mohd. Shageer

" . RK Kayastha
AE(C) PWD Cir.IV

44. G.S. Krishnan
45. P.C. Govlndw '
AE(C)(P)SZIII B‘!ore

46. V. annkrtshnan

47. A.V. Kujur

" EE@)PWD

_ PWDDN.1V,

New Delhi

Cir. 11, New Delbi

 EE(A)ACC.I
. Guwahati

' EE Geo Tech
S, N.Dethi

" On promotion

' |  On promotion
AE(C)(P) NCD Neoida -

On prombtion
" ACD Port Blalr -

U/P AA Dn.
uwahati

EE(P)NZ-I . Existing va-
~ Chandigarh  cancy

. EE(Val) Existing

Jailandhar  vacancy
EE, CDO P.K.Dixit
N.Delhi
Vlgyan Bhawsn S.K. Sharma
Diva. proceeding on
- study leave.

MCD Shillong Rqﬁlv Kumar

: proceeding on

deputation.

AC‘Dn.‘ ~ V.Runakrishnan
Port Blair. B

AA Divn. Hari Sing
Guwahati  already trid

EEAA) P Natarajan
Chennal ’ retd. May 200!

IBBR M. Dn. CK Jati
‘Agartala

(ord«ers dated 27.4.2000 of Shri Kujm are mnce!led)

48. CK.Jatl

TSBR M Dn.

~ Agartala

EE(AA) Cal. - A.K Paul
retd. May 2001
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49. AK. Paul IBBR M Dn. EEPaA) . Existing
- Stichar CCC1Cal, vacancy
50. NM. George 'BCD Barod® EEQMIS)CZ K.5. Wahave
i;”f“j{, @ s Bhopal = slready trfd.
81, L. Dhar EE(Val) EE(Tre)  MMKBay
| Guwshati R K Puram,ND |
52. Rakesh Pant BF Di. V, Barmer EE(P)BFZ H.L Maurya
- o ' NewDelni  retg, June 2001
§3.1JR Meem . U/PBFDI Bhy) . BFD V,Barmer Rakesh Pant
| (Orders dated 28. £,2000 of Shri JJ.R. Meena are cancelled)
84, Gajol Singh . DCC XIL, New Del. EE(P&A)  SP. Palainsamy
| - DCCTNDel
55, S.P. Palanisamy WPEEP&A)  EE@®)SZI M Arumugsm
DCC 7,N.Del. Bangalone ~ ‘already trfd.
56. Manoj Talreja EE(Val.),Romk LE(P)DCC XU Gajal Singh
NewahI '
_ (without TA/DA/Joming 'I‘Ime) . |
9. NK. Aggarwal SPGPIV,ND.  EE(Val)Robtak Mano] Tairejs
58, Nirmal Geel PEP&A)ACCH EECDIV KR Sigh
| , Guwahati ~ New Delhd "
%9, KR Singh EECD.1V,N.Del’ EE(Val)Del RS. Purl .
'60. Nagendra Prasad M.CD1imphal  CDO snmnender
a ' Nevy-De!hl Sharma
~ already trfd.
61. Pavan Kumar KE(P) NEZ . EE®) Dtmnla Shishir Bansal
Shillong Kuan Flyover
.. * PjtPWD,ND
62. Shishir Banssl EE@)Dhawa  EEGCD  P.Chakma
- Kusp Flyover . Guwahatl
" PJLPWD,ND . o
63, Tarkeshwar Thwarl ~ PWD 14, NDel.  MCDI lmplnl Naggendra
'ﬁ ’



64.SRKibra ~ CDO,NDe.  JCD, 7 Ramesh Chandra
| o Jabalplf’ |
65. H.G. Goswarnl MCDIMalda o EEP)PWD AK Sharma
| | ‘Zone.IV,N.D
66. AK. Sharma EEP)PWD  MCDI  HG.Goswami
o ZonelV,NDel.  Maids |
. 61.U. Yerrapa EE(PYWZ)}Il  EE(Val)Hyd. Existing
Nagpur A © vacancy
© 68. BM. Khateek EEQMISYNDZ)II EE(PAWA), BN Gupta
L _ New Delhi Dir.(P&WA) retd.
 o.AnantKumar  EE SPMP,ND.  PWDXI  Exsting
: ' on closure of o VACANCY

Project -

_ -Above officers are requested to join above postlng and send one copy of TR

" I Form to EC I and EC II Sections of this Diréctorate. They should also send 2
" certificate of having written their self-appraisal and confidential reports of the

. staff working under them. , o=
- eSS rEPY
| " (L. CHUGH)
DY.SECRETARY (ADMN.)
. Copy to: : L L -
1. All P&AOs of CPWI , P&AO XII, PWD, Govt. of Delhi.
2. Principal Secretary, PWD, Govt. of Delhi y
3. AlADGSInCPWD. - | e
4. E-in-C, PWD. : . : . .
5. All Chief Engineers (Civil) in CPWD/PWD./Income Tax Deptt. etc.
6. Al SEs (Civil), CPWD/PWD/Income Tax Deptt. _

Persons concerned.

#8. Chief Engineer (Vig.), CPWD, New Delbi. in DGW |
"9, PPS to DG(W), CPWD,N.Delhi./PS to DDG(W)/PAS to all Divectors
10. President, CES Class I (DR) Association, Nirman Bhawan,

Room No.215, ‘A’

Wing New Delhi.

1L, President, CE&MES Ciass I (DR) Association, Vidyut Bhawau, New Delhi.

12, EC I Section, General Section, EC.1II Section,Cash Section,ECIV Section, R

Cell, Hindi Shakha, Ofo. DG(W),CPWD, Nirman Bhawan, New Defhl.

TN
(BB BABBAFD
m ;vymmgt(ECl)
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 ANNEXuR-J5 P-34

- 13

judicious. balance between the needs of the Depart-
ment and personal difficulties of the individual officers |

etc. are taken into account. The pormal tenure of stay
of the officers at a particular station is 3—4_ years (f,x-
cept in difficult areas where it is 3 years)., This period

may be increased by the Director General of kas
the year should be ordered only to the extent it is in exceptional cases, in the cxiggncies of public ser-
absolutely necessary from administrative point of view . vice. The - transfers after complefion of tenure are
and on account of transfer/tlosure/opening of the considered in the light of the following: —

Divisions;Sub-Divisions and re_tirement/death/resig-

2. All transfers should be carefully planned within
reasonable space of time. To avoid “dislocatjon  of
work, a large number of. officials of one office are not
transferred out simultaneously. As far as possible the
transfers should take effect after the end of the finan-
cial year/academic year. Transfers during the rest of

se of Assistant Engineers the tenure

nation of Officers. (a) Tn the ca
_ o , .1 Delhi can be extended up to 6

3. With the above in view the transfer rules have of :stay .
been prescribed for different- categories of officers and years :
staff of i ' ire [

] of the I?epartment. ?’he salient featurcs of. the§e E (b) In case of Deputy  Directors and Assistant
rules as applicable to various categories of officials in Directors in Horticulture Directorate, the
different regions are given below. ransfers will be made from Divisions/Slib-

Divisions to Divisions/Sub-Divisions basis‘iin

rotation in Delhi. ot

Gazetted Engineering Services

The normal tenure in hat8’areas 18 three yedrs.

4. Transfers and posting of Chief Engineers are \0)
ordered by the Ministry of Urban Development ac-  However in accordance with the GIMF. OM.
cording to requirements of theadministration. __ -1\ No. 20014/3/83 E. IV dated 14-12-83 {as
. ST . - amended from time to time) the tenure ' in
-5. Superintending Engineers are considered for North-Eastern region shall be 2 years for dffi-

cers with more than 10 years service and_ 3

“transfer after they have completed 3-4 years at one
years for those with less than 10 years seri'!ce.

station. The transfer and posting of Superintending

Engineers are ordered by the Director General of These instructions cover the states of Assam,
Works.- B ' i Meghalaya, Manipur, Nagaland, Arunachal

6 The & ‘f ¢ Exec v o ) Pradesh and Tripura and the Union Territori?s'

transfer of Exccutive Engincers also is of Mizoram and Andaman. The tenure In

ordered by the Director General of Works and that LB.B. Zone will be two years and choice post-
of - Assistant Executive - Engineers and  Assistant ' ix'1 ‘“;m be given to the officers on complétion‘
Engineers, by Director of Administration by virtue of fgt stin J
ani “internal -delegation of powers on the basis of the of fenure POSHIRS: |
recommendation of the Posting/Transfer Committee. (d) The transfer of an officer from one post to
The fon;titptiop -of such committee is given at the end - another within the same station whether 6n
of this section.” A tenure of 3-4 years is pormally ob- romotion or otherwise, shall .{c;t have thet ’
served. The transfer of Assistant Engineers within the pﬁ t of debarri ﬂ’w application of  the
Zone may however be ordered by the Chicf Engineers -~ 0, : ' H;g PP '
of respective Zone provided the trensfer does not tenure fransier T :
'in.volve changé; of station. The transfer of Assistant (e) Where an Officer is transferred from a sta-
Directors of Horticulture within Delhi will be ordered tion after having remained there for a period. s

of four or more years, he shall not again, bel .
transferred to the same station except after the, .
lapse of a period of not lcss than four years ‘
from the date of his transfer from that station.

by the Director bf, Horticulture. Inter-station trans-

fers of Assistant. Director of Horticulture and trans-
Wi

fers of Dy. Director of Horticulture shall be ordered

by DG(W).

=

() Thé period of leave availed of by an * Officer
shall be reckoned as duty rendered at the
station from which he proceeded on leave

7. While deciding the transfers, several factors. viz.
Tenure Transfer Rules, Hardl arca posting Zenal re-
quirements, Deputation polfcy of the Department,

S S ~
T e
_ . ‘ _ ¢ " _.;.::

! :
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The period spent on deputation in agy parti-
cular station will be treated as period of stay’
at that statlon. '

(2)

t

74

(hy Ghaziabad and Faridabad are not regarded

as separate stationg for “tenure transfer rules
and those who have completed ~combined
terms of four years in the Delhi Complex
comprising of Delhi, Ghaziabad and Farida-
- bad, shall be deemed to have completed the
_ tenure of four years in Delhi. Manesar is

treated as separate station for tenure transfer .

rules.

| (i) The Officers in the grade of AEs and above -

and equivalent who have already completed
55 years of age are not generally posted to

" hard areas.
VA
- puation within two years are not ordinarily
disturbed from their existing stztions of post-
ing unless they themselves want a- change

near their home town.
ool

(k) The period spent on foreign assignment  is

The Officers w_ho are due to retire on superan- °

treated as stay on the station from where he '

proceeded on such assignment.

. Note: (i) and (j) will: not apply when adrﬁinistra-
tive exigencics make transfer necessary.

Junior- Engiueer _

8. The transfers of Junior Engineefs will be ordered
by the Superintending Engineers (Co-ordination) of the
respective Regions. 4

9. Transfers within a Circle other than those on
tenure basis-will be ordered by the Superintending
Engineers of the Circle concerned. Similarly, those
within a Division may be ordered by the Executive
Fngineer concerned. Where transfers involve"fchange
of circle at Delhi, Superintending Engineers (Coordi-

nation) should be consulted_Before issue of thé’orders.

10. The following guiding principles will be cbserv- "

ed by the Superintending Edgineers (Coordination) in .

effecting transfers of Junior Engineers:—

(a) The normal period of continuous stay of
Junior Engineers shall be 5-years at all sta-
tions, unless a different period of normal stay

* is specifically prescribed by the Director.

General of Works in_ respect of -any particu-
1 3—1 CPWD/ND/92 — :

WA

(b

4
lar area or Division etc. The period of stay

may be reduced by ofe year in thé case of
Officers posted to hard ateas.

o

The period of stz;y at a station, when period
spent on deputation or on leave at any station
bé‘yond the usual period of stay is involved,
shall not exceed a maxinlum of period of 10
years. However, it shall also be ensured that
they do not serve in any particular Division or
group (viz. Planning, Maintenance or Construc- -~

tion) for more than five years.

(c) The period spent on deputation or on leave

(d)

at any particular station will be treated as a
period of stay at the station from which "he
proceeded on deputation/leave. The stay in
Nepal will be treated as stay at the station
from which the official proceeded to Nepal.

The Superintending Engineers ‘(Coordinatiqn)
will intimate the Circle in which any paf_ti‘c'-u- :
lar Junior Engineer is serving, two mont}is in -
advance of the expiry of the normal tenure
‘that the Junior Engineer concerned is due fo;
transfer on a particular date. Normally the
date lines will be adhered to except for mar-
ginal adjustment’ upto' one month on either

side.

(e) Superintending Engineer (Coordination) may .

effect transfers upto six months before com- )

pletion of the period of normal stay at an)i .

station, if the transfer becomes necessary due

to:

(i) opening of new Circles/i)ivision; and ' -

(i) repatriation of Junior Officers from. de-
putation in large numbers. In alt other
cases, the permission of the - Director
General of Works will be necessary for
relaxing the normal period of stay. .

(f) Transfers of Junior Engineci’s from one Re- *

gion to another may be effected with the ap-
proval of D.G(W) if the two Superintending *
Engineers (Coordination) agree to such trans-,

fers.
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L To . . ' .
:l The Director General of Works . 90
y : CPWD, Nirman Bhawan .. : , ' '
New Delhi-110 011. (Through Proper Channel)
ey ST
Subject- Posting and Transfer of EE(CIVIL)- on completion of tenure at hard area-
| Reference:- @ Your Office order No.120/2001 issued vide n0.28/3/2000-EC.1 dt.31—5-2001

& O.M. Nos.28/3/2001-EC.I(Vol.I) dt.1-2-2001 & No.29/1/97-EC.1 dt5-5-99. .
@) MoF, DoE, O.M. No.20014/3/83-E.IV dt.14-12-83 & CPWD Manual Vol.I, 1992
Edition, Section 8, para7 at Page-73-74. ' o _
(i) My representations dt.22-2-2001(Copy enclosed) forwarded vide CE(NEZ)
. letter no.1/3/2000-Admn. dt.2-3-2001 & dt.15-5-01 forwarded by SE/ACC-I
to CE(NEZ) vide letter no.8(3)/ ACC-I/E-1/1118 dt.24-5-2001(Copy enclosed).

Respected Sis,

With highest regards, I beg to draw your kind attention to the above refesred office
-~ order dt.31-5-01. As indicated at SL.No.41 of the ordet, Ihave been teansferced from Guwahati to
New Dethi. New Delhi is not.among the nine choice stations given in my above said -
representation dt.22-5-2001 whereas I am entitled for posting to a station of my choice as per
 Presidential orders issued vide O.M. dt.14-12-1983. Also I am entitled for { hoice posting
~ as per CPWD manual Vol.I 1992 Page-73 on completion of tenure in hard area. 1 am feeling
" deeply dejected, frustrated and shocked seeing that the post of EE(P&A) at Dehradun has been
kept vacant despite Dehradun being among the first three stations of my choice.
* Besides I request you to kindly consider the following facts too.. ‘ L

1. The post of EE(Val) Rohtak has ‘been filled up by a pexsoh posted from
Delhi despite Rohtak being my choice station at Sl. No.8 of representation
dt.22-5-2001. ' | L ,_

2. Like any son of the Indian soil, I intend to keep my ailing old parents with me and

look after them propedy. Keeping them with me in North-East/Polluted Delhi

environment will mean nothing but taking away a few years from their lives. I have

already lost my grandmother after my posting orders to North Fast and I still curse
myself fot not being with her while she was calling me taking he last breaths. -

3. . Last time when I was posted to Noith East, I personally expressed to the then
concemed senior officials, my hardships and inability to go to stich a far off place at
that point of time. All the officials motivated me for having a life time experience
in:North East and said that I will be rewarded with choice posting on completion
of my tenure. I have already completed my tenure on 18-3-2001 and despite
giving 9(Nine) choice stations, I am posted to polluted aqﬂi crowded Delhi

*where my parents and In-Laws do not like to even enter due to health problems.

.. Ip light of the above and my representations dt.22-2-2001 and 15-5-2001. I once
again request with folded hands to kindly issue the necessary modified transfer orders at an earliest
please. Sir, you are the Head of the CPWD family and every member of the family with due regards

* looks toward you for kindness and justice. B :

Thanking you, with best regards, ‘
v % V(2o /

" Enclosure - As stated. | S

. " Yours faithfully,

o Ch (ANURAG) .
Executive Engineer (Admn) .
Assam Central Ciscle No-I
CPWD, Guwahati-781'021 -

Advance copy for favour of kind information and necessaty action to -

T8, The PO, ERWER MO SRAWAR S mug:nau » {}m 1’5}?@%"&) ¥ m,mm

| 2. The ADG(S&P), CPWD, Nirman Bhawan, New ; 30
CES Class-I(DR)Association/ CE(NDZI), CPWD, 216-A, Nirman Bhawan,

- Sh. Krishna Kant, President, : ‘
vz New Dsems-n - _ (SPEED POST ¢ apy by FAX 011-3018353)
VA /6] 00)

(ANURAG)

T4



-

P B -

ANNEXURE~ |7

Government of India
Central Public Works Department

did. 19-6-2001

No. 8.(3)/..\('1(“,4/!'2-!/ \ QH- C]

To /
‘The Chict Engineer(NEZ)

CPWD, Dhankhets
: Shi_llung-_’v

Subject :- Forwarding of representation of Shri Anurag, E(Admn.) against Transfer
order on completion of hard arca tenurce.

Kindly find enclosed herewith a  sclf  explanatory represcntinion
on the above subject for onward transmisston to DG(W). Shri Anurag has

(in triplicatc)
he place among his nine choices indicated in

been posted to New Delhi which is not t
22.2.01." “Ihe hardships mentioned in the representation are gennin:

tepresentation dr.22-2
and Shri Anurag is deserving for chotce posting as per Presidential order issued vide O.M.

de.14-12-83 and CPWD Manual Vol provisions (Copices enclosed). -

It is recommended to forward the representation to DG(W) staung the

rules position and his hardships with your favorable comments please.

Fnclosure == As above. v
- o | e ‘D"_;ﬁlq/ e
Superintending Engineer

Assam Central Circle-1
CPWD, Guwahati-21
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ANNEXURE~ (B

No.1/3/2000~Adsin, ' S -
-~rre. Government of Indis, : ,
Office of Chief fngineer(NEZ).
Central Public Works Dq)artment
phankheti, Cleve Colony,
shiliong-03.

2y «r ,
* i 4 .
! o c’lti'%%%,& T

Diteds /7 /6/2001

f“ &rﬁ
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gpost himl,as ‘per. his choice-of statd trwt ibg:i 7 Lo
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_repregentstion .ape. genuine and“he deserves‘{for~choi'cé posthng
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,ﬁAll Chief Engireers :
§,A1L Superintencir i v1). & Flect.)
ALl Executive Fngi

bot s - Implemenzation of st

1qmmtatj_on of transfer or¢
‘purpose of, ‘{rans

of transfer/posting orders.
¢ Engineers(Ci
’i f iy their Cont:roi.ling
®ssue of orders. In casts, whe:
gnsfer be relieved by ma

C&B. Executive Fngineers are
min on long leave. Therefor:, (ontrolling Officers may

‘Wsanctioned at the

R
O

o : ys of date of issue of ordert
30 gikle to draw pay and allc

3 '@ayﬁ
ce,‘ unl _
e grom Central. Office.

{fions ¢ are follcved:

All additional Dixectoré Cenex:l.

B tor-
4 pps to DG(W)/ES to DDG(
& pAs to Directer

]

No. 23/12/98~EC. L-
GOVERNMENT OF INDIA
)IF:'I;",‘DDIU\’I‘E GENERAL OF WORKS
(ZE}.\'[‘F'.ML: PURLIC WORKS DEPARTMENT '

AhARAREAEHEAHR

Now %lhi. dﬂt&ir tae ’D!BeCu]SQB.

OFFLCE MEMORKNDUM

nr srders of Executive Ehg;inears(cii};il & Elect.)

eess e e

wved! that, in quite a large number of cases, Executive
under orders of transfer are not relieved by
jve controlling offiiers for quite a fong time, resulting ‘a long delay
:.rs issuéd by. this Directorate. rhis defeats the
affect the works, ia the various '

It has been obsex
= S(CiVil & E].(BC(‘,.), m’ ar:

fer orders ard adversely

of C.P.W.D.
. has taken a secious view of tae non-implementa=
1t has been, therefore, docided that, all the Exe-

er of transfer, are to be relie-
imum 30 days from the date !
the officer under

pirector General of work:

vil & Flect.), who are under ord
OFficer:, within a period of max
.2 no substitute 1is poetad,

king duixl charge arrangements.
that, after relief from thelr respective

uming the charge of the nzw jposts Aand:
ensure that, ro leave

it is notioad

In scme ¢ases,
rot ass

time of theis celief.
It has buen further deciced that, officers who are mtm,ufwed within
, will autcmatichlly stand mlxwe«ﬁ after expiry
and will not be eld wances fxam thelir present
H o instructics
f..

ess their transfer cancel led/modified OF futth

orderg are

! . o ¢ . .
! All ADGS/(Es/SEs are alviced to ensure that, the above mentioned instru=
in toto in their respective Regione/Zanes/ ':flea.

“‘»« i P
5 - , " (SURDND:R PAUL)
20\ RGN DY ; DIRECTUR (TRAINING)
| A ‘ g e e
i Yt \ . /_...»'-—:'; 2 3 %
" i e el e e &

. o 4 oy ! » [

* ..(l,,"’.,
Rt

LHTE
241

to DG(W),DDir. I, New Delhi.

o avet
Rt

(Civil & Flezt. )

i Engineert (Civ

neers(Civil & Elect.)

W), Yew Delhi. :
(Adm. ), {m(;s'&w!\),_‘trw(S&_D),DW(PM),EO

File No.28/18(28)98/BC.IIII \},\'/

L

%ctiml Office!,m.III S'- ‘i.ol\g ‘Jnr'ta
Section of ficer ,BC.IT section.

(U.E. SINHA),
SECTION OFFICER

20
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No 23/6/2001 EC.I
GOVERNMENT OF INDIA
DIRECTORATE GENERAL OF WORKS
[PV '~ CENTRAL PUBLIC WORKS DEPARTMENT

0 ' wm:,er;“ awg% '
-y ot .
/s ) . : .

Lo e Nirman Bhavan. New Dethi-110011
©T R Dated the [240April, 2001

OFF ICE ME_MOM!DQM .

Snbject. Compllance of transfer orders lssued by Di ectonte General of Works,
CPW.D.. ,

-s

450 000 0ns

It is scen that transfer ordcrs issucd by !!us Dmctoratc are not complied promp-
tly due 1o one reason or other. Many a times a represéntation is forwarded by Controlling
Officer and under thns plea the officer is not rchcved. .

The pmbce of not mhcvmg the ofﬁceﬂ, pending decision on the representations

- || and withholding their transfer is viewed seriously and competent authority has decided that
/ all officers under transfer must be relicved forthwith. Their tcprescntatmn lf f any will be

considered only after they j Jom new place of poetmg

Il is also docldcd thal officer under tranafcr should not be aancnoncd leave
. preparalory to jom new pog[mg e - e e e

i :

Il W‘lll be the mpomlblhty of mpect:w Contmllmg Officers to adhcm to above

s et Sy

-guldelmes o ,
5 - ‘ , s ‘
: | | (JLCHUGH)"’;V%“
' DY.SECRETARY(ADMN.)

. All Additional Directors General of CPWD/Engineer-in-Chief, PWD.

All Chief Engineers(Civil) &(Elect.), including PWD, Appropriate Authority/ .
Valuation/Ministry of Environment & Forests ctc.(The above gmdclmcs are to bc
Circulated to all lower fomxahons for strict cmnphmcc ) . .

3
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b o ANMEXURE"_

' 'The Superintending | '}lfginccr .
o Assam Central Circle-
o L,P\VD (;qulntt 781 U”I

Subject:- Delay in Rchcwng of Shrt. /\mnmg,l l (/\dmn)

Respected Sir,

S o : \]n the above noted sub)cct it is. to say w1th due regards that I have bcpn
. transferred to New Delhi vide D(;(\\/) office ordcr no.120/ 2()(]1 issued v1dc no. 28/ 3/ 2000-
EC.I dt31-5-01 but:have not been felicved so far despite my rcpcatcd requests to you and

A some mcecqpable pcrscma] and domestic pmblcme The f()llowmg facts aJt]\()qu cxplamed
S~ - ,
g - to you verbally scveral times are brought on record for your kirid nottcc and consideration

please.

o c
(1) : 'lumre of posting in the North Fastern’ Regmn is two years as per the

Presidential or dcm dt.14-12-83 and the DG(W)’s O.M. dt.5-5-99. 1 havc already. complcted

the prescribed tenure on 17-3-99 and my non-relieving even aftcr almost 6 months . of

completion of tenufe is in clear violation of the ‘aforesaid orders of Preetdcnt as wcll as

DG (W) and particularly when 1 have a.lrcndy been transferred vide ()rder dt. 31 5-2001 mucd -

IS by the highest authority of CPWD i, DG(W).

2 As per the standing orders of DG (W) O.M. No. 2'3/‘12/.98—'}5;(“.] dt.‘l()—'12-98
(Copy enclosed) It has been. decided tlmt officers who are not 1chcvcd w:thm 30 days of

date of issue of orders, will automatically stand relicved aftcr expiry of 30 dayq and will not

be eligible to draw pay and allowances from their present office unlcqs their transfer orders

are cancelled/ mod:ﬁed or fur thu lmrmctt(mq gwcn from (,(.nrral Ofﬁce

-

Jt has furthu been: cl'mﬁcd by thc D(; (W) in Im same ordcr that “ln cases

where no substitute is posted, the ofﬁgu undcl tmnsfci may be rcltevcd by making dual

charge arran gcfment.“

@ “As per- the recent order of DGWY's O.M. No.23/6/2001- IC.] dt.12-4-

01(C opy cnclo%cd) “l’hc practices of not relieving the officers pcndmg dccmon on the

reprccent’mom and wrthholdmg their n'msfu is viewed seriously and compétent authe)nty .

has decided that all officers under transfer must be relieved forthwith. Their rcprcscntatlcm

if any “will be consjd‘ercd only after “they ;om fnew phcc of poqtmg 1t will be the

£ responsibility of respective vcontroll_mgyofﬁ‘ccrs td adhere to above g)ldellnef.
€ ' ' ' ' ' \-
: J—
M‘\
:.'.A‘

B sAwinly (Rebsc)ibs (DK Savixey)  Dagn ¥
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@ ' - In light of the rules pmmon stated at SL.No. l 2 and ’; not only 1 h'wc been

forced to stay in the hard arca dcxpm mmplotmg my tenure and dcspm, issuance ‘of the
transfer order by the highest authority of CPWD but also denying me ]mticc on my
representation 2 against my transfer order to New Delhi wlnch 'xgmn is not in 1ccordancc with

- the presidential order dt.14- 12- 83 and tr 1mfcr mlu laid down in (,PWD manual Vol.l.

5) In hght of the facts xntcd above, there should not bc any furthcr dt_lay in my
relieving. Besides it 1s worthwhile to mcntton hére that most of the citcles in CPWD are
equipped with one lixccutwa Engincer in circle office who l()r)kq aftcr the, admnmtraﬂve as
well as planning workx This ()fﬁcc has been provided wnh two B s i.c., F 5(P) ind BR (A
and in case of tmnsfcr of onc of them without eubsntutc the othcr one can, vcry well look
after his charge like most of the cir cles in (,PWD which are equipped with oniy onc EE at
Cir clc ()fﬁcc Luckily the présent JIX (]’) is a véry prcrtenccd B as- wcll Morteover this
office. is havmg a history of running the post of EE (HQ) with dua.l charge’ axrangjcmcnts
From 24-8-92 to. 4-4-94 i.c, for almost two years, the post of EE(E 1Q) was held by EI2 ®)
under.dué] chm'ge. This was the pcno’d when there was no Circle-11 and this ctrcle was
having the jurisdiction what Ctrclc 1 & Circlc 11 combined arc having now /\gam when 1 -
joined this office on 6-4- 1999; thc post was held by EE(P) undet dual. chargac since 24-8-97
ie., agam for almost two contmuom ycars. Bven the post of OS was under dual charge .
arrangcmcnt from 1-1-93 to 8-9-95 and agam from 8-5-97 to-12- 8-98. This gives an
indication that Sh. S.R Jaur Im LE(HQ) was religved wnthout substitute on 29-8-97 when
ilar Office Superintendent even. ﬂm posts of B L(I 1Q) 1nd Os bo‘th were
93 to 4-4-94.; The then Sis were kmd cnough to -

there was no regul
under LlU’\I ch'u ge 2 'umngcmmt form 1-1

umb‘ly request you for a similar act of

look after the wdf'\r(, of their employees and T most h

kindnessSir.

© - - © "This éircle could run well from 24 8-97 to 6-4- 99 without havmg a regular

L,L(/\) and with heavy shol tages of all categorics ()f st'\ff Itis not understood as to how it

is difficult now when we are having full str ength of Als(P) | As-one A]"(P) 8 hkcly to join In

a week’s time], full strength of JEs, 5(five) excess Draftsmen, one excess UDC and one

excess LDC. Even the DD(H) may be assigned the charge of |

11E(A) for following reasons.

(A)  Not much knowledge of Civil Engincering is involved in disposing off the

dutics of EA).

’. \ (B)  Services of DD(H) can definitely be called as unider utilized until he is given
o the DDO power/charge of 2 full fledged division.
> 3 ‘ . . 1
(C)  This can be definitely donc particularly when the duty of DD(H) has been.
~disposed off by i, GCD for full one year i.c., a Civil Engineer having no
) R : o {‘orm:i.l knowledge of Horticulture disposing off the duties of a Horticulturist.

Ff naze-Annrng (Relieve).doc (. K.Sarkar)  Page-?
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(M : Gven very recently, Sh. Nnm'd Godel, E ]_,(P&/\) ACC-1, Guwahati who was

also posted without substitute to New Delhi vide DG (W)’s same order dt.31:5-01 has been

relieved by his SI by giving charge of £ A (P&A) to one of his field hxecutwc ]:,ngmeers

Once the work of rplanning as* well as. administration can -be lookcd after by 2 field

Executive E ngmeet in an qnothm Guwahati based Circle,  Can the wotk of on‘ly the

administrative wmg of this c1rclc be Iookcd after by EE(P) of this c:rcle who mc1denta]ly
' )

happens to. bc the most cxpcncnccd and xcmor most I of the enttrc North Eastermn

Region. Your v:cw that I can’t be tdicvcd by gtvmg my chqrge to BE(P) or any other EE

under this circle has given mc a lot of pain.

(8) You have bccn kind cnous)h in relieving the /\ssmant JLabour Welfare
ommtw()nct po«t(_d in this circle on 22-5-01 even without waiting for his subqtttutc to join
and even w1thout ‘making any dual charge arr'mg.mcnt then how am 1 wrong to & expect the
same’ kmdness For me too but painfully, it has not happcncd lhe duties and
rcsponqnbtlmcs ()F ALWC are mush more sensitive in nature than that of BE(A). ALW(, acts
as a' watchdog of the labourers interests under CPrwD safety code, CPWD Contractor’s

L’lbour chu]at:ons etc. and ensutes fulfillment of statutory and other obhgatsons by the
department . townrds (,ontractors labour.  FIs can not release the Contractor’s security
deposits in aljscnce'g)f] abour ( Jearance Certificate issued from ALWC.and non issuance of
the same may lead to legal complications and even loss to the (J()Vt in future. On the

contrary, the duties of I J(/\) are the same as used to be of the BA to SE in the past and

definitcly not as sensitive as that of an ALWC.

®) . Incase it ss fdt that the charge of BE(A) can not be given to E T(P) or some

other EE/DD(H) under th:s cnclc it cm be C()n\ld(,l ed to be given to onc of the WO

ALis(P) po&tcd in circle office who arce 1hcady t’ikmg the scale of EE unde‘r the ACP scheme.

It is pertinent to mention hcrc that this circle has been- able to manage with ()nly two

ATs(P) since long and now we are having four ALs(P) ;m_d one is likely to join in 2 week’s

time. ' ‘ .‘ .
(10) - In light of my representatons de.15-5:01 ‘and dt.8-6-2001, my' any further

stay in Guwalmti may cause me following permancent irrecoverable damages.

(A) My only son. who has 'llrmdy completed 4 years of age may n(')t only be

.{ : denied admtsston in a good reputed school at my new placc of postmé y but
o ~ may also Jose a full academic carecr.

@)  the head injury I met with, may aggravate and may result.in a serious threat

‘.

to my life.

R narse. AAnumg (Reliere)doe (P.K.Sarkar) Page 3 i ' ]
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' -~ (© My aging parents and in laws suffering from scrious discases arc all
‘demoralized, frustrated and dccply aggricved with mly forccful stay n

'Guwahati 'md if any of them mcet with a heart attack due to all 'this, whom

should they blame.

Besides as you know that 1 had to go to my parents by flight due to some
emergent circumstances created there and such circumstances are still prevailing there. In
this hour of ctisis; 1 should be alongside tay parents but not able to do so due to my forced

prolonged stay in such a far off placc.

(1) As T have not been relieved within 30 days of issue of transfer order dt.31-5-
2001, T was forced to draw my salary of July 2001 despite being not authorized to do so. It
is therefore requested to-kindly accord yout: ex- post facto 1ppr0val on the same and

authorize me to draw my»sa]ary of August 2001 in suppressu)n of DG(W)'s O.M. dt.10-12-

98. : . ‘ o

(12). | In light of the above, I request you once again with folded hands to kindly

relive me immediately and sanction the Transfer advance as below :-

"One month Basic pay - Rs.lil,S(I(]/ .
Transportation of personal effect (B);' Road) - - Rs.19,()83/ -
'l“i'qns])()t'p;\ti()iu of Vehicle ' - Rs'.;l 5,()00/ -
Rail Fare g)F Self & Family . | - Rs.6,320/-

Rs.51,703/-

: | @9% = Rs.46,533/-
(13) As you know Sir that 1 have already requestcd the CE(NEZ) in yout

presence and he was kind ‘enough to say that he docs not have any, ,objections on my

relieving if you kindly do so. The impr ession, 1 have gathcrcd from you as well as the

CE(NEZ) that both of you have been kind enough to be convinced with the hardshtpe faced

by me with my.prolongcd stay in Guwahati. More over you have been kind cnoug)h to agree

Sir that 1 have not been gtvcn the choice posting as pef rules and my non-reliving from

Guwahati is comirig n the way of getting ; the choice posting even Aow.

WK (14) My wife s uﬁsmg me cvery day and p%smg derogatory remarks by saying

that once a field Fxecutive E ngincer fike Sh. Rajecv Kumar can get relieved even before
completion of 2 years renure ancd an FIARA) (ke shrt Niemal Goed) who dofinitony hax

es to dispose off than an I F1(A) can get relieved, “why not you, Are notyou week

more duti

ora pohr sc*lpcg()'lt

1 oo Amems (Redionehabon (PR Santonr) - Page 4
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When she says so 1 find it very difficult to convince her and thus I'am losing

confidence and her respect evety day.

I hope, you would definitely not like to spoil my matried life by deléying my

relieving from Guwahati any mote. Also you would definitely not like to let any mishap

happen with my parents or n-laws by fetaining me any further in such a'distant place from
them.
(15) Despite (i) the rules position explained above (i) 1 being at fisk of

aggravating my head injury (i) my son being at risk of loosing onc academic year (v)
my parents and in-laws at risk of loosing their health to irrecoverable dimensions  (v) my
martied life being at stake, if you still not become sympathetic and kind enough to relieve me
by 10-9-2001, 1 niay kindly be treated as automatically relicved on 1,1"‘;-"9-2()()1 in compliance
of DG(\‘V)’S above referred O.M. dt10-12-98. Although 1 was authorized to claim this
automatic relief ‘ear‘lier also yet 1 did not claim it as 1 did not like to displease my controlling
officer. 1 hope and pray to kindly realizé my problems and not to get annoy'éd and kindly
don’t take this claim as a challenge to your authority as in the event of getting an

unfavorable decision from you by 10-9-2001, T am left with abso]utci_y no other option but

the said one to avoid the irecoverable losses to me/my family. -

(10) Besides if you consider it appropriate then kindly arrange me an interview
with the DG(W) in New Delhi before 10-9-2001 to personally exphain-the case to him and
permit me to meet the DG(W) on Government expanses as I should not be penalized with

the expanses related to my visit to New Delhi in this regard for no fault of mine. 1 have

already spent a lot of money on making visits/calls to my parcnts and in laws since June

2001 ahdA 1 could have very well <aved all this money, had 1 been relieved earlier as per

rules. .

Having said so, I'm still very optimistic about your generosity and kindness
and strongly hopc that a favorable decision will soon be heard from you to eriable me to get
rid of my hardships.

- ¥

. , | o
"[hanking you, with best regards from the core of my heatt.

pinclosure - As Above.

Yours faithfully,

| | ATOA T naldi200!
e . (Anpurag Garg)

vecutive Engineer (Admn )
' Assam Cen tr;_:l Circle No-1
CPWD, Guwahati-781 021

Fof marwe-<nurag (Relieve).doc (P. K.Sarkar)  Page 5
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ANNEXURE-2 3

No.1764_did.29:8-01-

Dy. Nt

Subjec't:- Delay in Relicving of Shri Anurag, EE(Admn.)

Shri AnuragBE(Admn.) has submitted 2 tc])fesén;ation .
rcql;cqrjng to be relicved immiediately. He has indicated and has }gapclos‘ed
© two office ordm of DG(W) dt.10-12-98 and 12-4-2001 respectively. As
Aper these DG (W)'s order an Bl on transfer must be relieved w1thm one
month of transfer and if ncﬁ relieved, sta{l,dsv r.cltevcd.auto:11at1cal]y after

é)tb,fn()sx th.

As the rules position \oc< not allow to retain him any
further and he is facing some acute hald%htpq if approved he may be
_rchcved at an carlicst by giving the charge of BE (A) to eithet EE(P) or
DD(H) and prcfcr'\bly EEP) under dual charge arrangemems The exact

date of relief may kmdly be decided by the.SE.

Besides, he may be allowed the drawal of salary of 8/01

and ex-post facto wpptoval on drawal of Salaty of 1/ 011

Put up for perusal /further order please.

v co-mpe)en%- Yo comvay Hae db)m\rd

pekhovgh € 15 ™0

enion O} the DG(WIS ovdlen At (6:12-9%, yor R

kg
mmw,?%cerdﬂipwdnmmwmw g

Cantiier]O8 . o
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20/02 01 TUE 16:48 . ‘o : -
- k FAX ++01 11 3411487 CHIEF ENGINEER (E) II
. . . 41002
AV URE-24 ‘ 4
Yy . ANNEXURE-24-
a e |
LQIEQEﬁT_SlAX._LL.ﬂ (J_EQMM&ER@HU
(2001 - 2002)
"SNo. Name(:SlShrl) D.0.B. Present Unit Date from Date from
which posted which posted
; in the Unit  In the station
, , ' continuoulsy
~ (POSTED IN DELHD |
L AP Jugran(l634)  01-05-42  EO toPWDZI ~ 24-09-98 31-12-79
2 P.C.Srivastava(s34)  12:12-11  El(App.Authority)  15-07-97  19-03-81
3. R.P.Yaduwndxx(1587)12»()7—42. " EEPWDDrXXL 0199 OL-11-84
4. NKNarang(i659) 020642  Safdajung Hosp. Dn. 24-09-98  03-12-86
. ‘_
5. _R.K.Kashyap(1775) 05-07-56  EL(P&A),DCC.V 05072000  19-05-87
6. SK Vena(141) 10543 'R jivision 19-06-2000 21-09-87
7. BBRL Gnpir(1744) 23.04-42 - “(" Division 04-11-99  05-:0-87
: =  '8- Rajesh :Ku.ma.r(l’lm) 04-03-57 " tresident’s Est. Dn. . 27-11-99 01-07-88
} s MMLJARKLT; OR-g0-d4  EE(Trg.)Chacisbad 11-09-2000  06-10-68
| 10, PK Sen(505)  09-10-42 *FE(Manwal)CSQ  14-10-98 Li~i5e57
, 1L Zidaniekioes) o 280142 ELP&A), DCCIX 13972000 264350
’1 o 12 RB.Gupla1343) 062 EReis, CDZ 1070k 01-10-90
53 5.1 Jm,.—hc:;, o163t FEI™Y PWH Cit. BT - 13-04-9R in-11-20
14, EICAwra?E) 316247 - BN, TADCell OIS 10049
15, Virender Singh(1373) 15-12-43  HUDCO Prjt.Dnl 31-07-97 2740691
16 S KM 01-11-41  LEE()PWE Zoe]  02-12-28 0%-08-9]
“ 1. DMMauya(l21) 060941 EE(P&ALDCC VI 060598 291191
18.  O.P.Lal(1340) 100242 EE(PM),LDGIW)  20-i2-95 . 01-01-92
' ' : (ore e conid,)




s

19. D.S.Sagwan(i433)

2. Viwk Beaak(1473)

A IKSinghi(i12)
2. Bafest Singh(1440)
2. HS cheemzlm)
™ MMK Bajaj(1065)
‘2 RR v'mns(itsslj_

2 Rajesh Mittal(838)
3. RajivSinghul(1226
8. AKBawa(1642)

v.x;s:mmssf

8

b

Po ' G.8.Likhari(325)
1. Bijoy Kani(116) "
t ' .

' . RKGwvil(1121)
33 RaviMathu(§36)
%4 SK Shama(1515)
35, PremMohan(14%9)
%, Gunsagar Jain(1499)
37 Manobar LaK1917)
3. PKDixi1503)

g w1 054 223976

03-02-36

) BRI

01-10-5¢
040454

050547

150756 .

040461

05--08-64

12:04-57

04-10-44
8-12.41

07-01-43

02-11-42
28-11-85
27-08-66
15-09-67
17-11-68
08-10:66

15-06-65

39, Jitender Kumar(1493)01-09-66

e

)

(5 CSINEZ: BHILLOMG 7 001

#ad.Works Dn it #3-06-98

" (VeDireet2n(PAL 0619

CPWI
T 8 OF PIOY . !
EES&ESHUSY 14-06-20(<

BE, SPGProjest  +1295
#WD Divn XIX 10198

EE(Trg R K Puram 140199

Nizaruddin Bricize 140998

6

M1

RUS ALY

01.04-92

010442
200692
0247-52

;o-os-sz

Sroject, PWD L

FR(S&S), ©SQ 07-11-2000

EESJFyowrBWD. |

EF, 'L Division ~ 24-09-9%
EEL(P;g.;ADG(B) 08-11-99

12463-92.
- 4018492
194992

10/92

- E.li(éonuacts),CSQ 16-05-2000 12:10-92

EE(Geo-Tech), 24082000 19-10-92

TAD Cell
EE(Irg.), New Delhi 19-07-96

FrCS)l M9 -

Vigyan Bhavan Divn, 11-07-97
EE(P),PWD Cir.VII
PWD Diva.XV 03-1097

PWD Divn, XXV 224797

cD.O. 140797

EEMPLP . 110797 |

021292
141292
2942--92
050143
12-01-9

- 23.02-93
' '224)3-93

12-04-93
- (...contd.)

f

v
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01%+116+36 " @ 91 0364 225976

0. DEKMnde157D) 111048 " sroater Noida PLDn.24-04-98 ~ 10:0%93

4 A § § KhuranafR08) 73-16-59 EF+Ple. ' BFZ 22-06-94 ,01-0 93

_ - ° v
hoof 0 420 Mumie Ahmod(1497)07-15-65 - ‘T Division 24797 020793
f"’ SR 4. P.C.Cupta(i402) 110345 (P& A),Prosicent 30.11.99 050793
RO B ' . pavate Circic.

b Y L INasI7V) 10 th H ‘.SS),TJD.L!V 16.32-94 !‘:‘-‘."!"“

45, G.C.Wahi(621) £1-01-42 £ 10 CEPWDZL 280297 010593

46, . - Unesh Bansal(1525) 01-01-68 Contral Sectt, DivR.
@ DKowpwsn 20045 PYD ohnll 150498 orarHd

:]} o R .
| 48. Vimyakmi(ls’ﬂ) 110471 Pard.Woks DIV 160498 070254
15,0898 910

b

49. Tnkcshwar Tiwan 01-01-65 PWD. Dim. XIV
s ‘35) .
50. S.R. Kh\u(mM) y$-02 -03 C.b.O. | 03.10-96 129554

‘51, Shishir Prassi(1224) 77-05-64

16-04-98 V102-94

EJ(P),Dbouls Kuan 0697 139824

i“'" e e v Preiect, WD

DS AR /A P:K.wwd(m) ap.0159  EE(PlR)NRL] 160799 159494
§3. - A.K.Sharn-.z( - 01-1¢-61 EE(P),PWDZIV o 13-05-94
54.. NltRm\(1234) C8-11-44 gE, BF 300498 11-08-94

) | 31-08-94

55 '.)mhm Singh(1362) 0444 PWDDMVE
L s, NK.Aggﬂvul(lO‘?S) 30845 EEDomIV,SPOP 181196 23.09-94

) 15-09-4 SEPWD DMLY 0yl AR

57. 4.1 Mm»m(nds

Y g OmPrakab(i2if) 030443 ER(Plg WNDLIV lhoson 0994
AR .b,pw;msmwz-n  uP EE, ‘DD 24-17-94
I Y M&Wg{s)sws& " pE,FCDn.L Faridabad 05/2000 05-01-93
o .-H‘:A.P.G\Wlm) 1501-45  PWDDW2T | 1210-2000 030493
g e contV)
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P.V.Chopra(129)  07-06-42
C.B.Upadhyay(1723) 21-10-65
‘Shailondra Singh(1727)01-04-71
$.K. Roy(916) 01-06-59
Vijay Kumar(1731)  01-08-70

Dhiraj Kumar(1(:52) 1408 63
C.PS.VImaK1isz2)  2i-ii-4%
B.M.Klun;ck(su) 06-04-58
U.CMishra(851)  0i-07-59
PPSingh(1263)  14-10-49
Ram Kishore(i146) 08-it-4
Sham uulm) 19:08-50

_ P.Gopalakrigtoum  01:09-44

C (1756
S.L.8.Yadrw1561) 10-10-54

TREma(i457)  28-06-42

CAS. Negi(1089) 10749
Ve Dewild) 030942

BB.Popl(409) 190951
LK. Shammi(1045)  20-03-39
A Cupla(1160)  24-12-64

‘AL, Sharma(540)  01-01-42

—

EE(P),PWD Cit.IV

EE(P).CE(P&P)
‘M’ Division

Playens’ Bldg Py,
P.W.D. ,

Constn. DI
Els{Pig. . PWLLA

say.  mvsws A /NI P
Lll. £ YWAr e ¢

UM EE(P), NDZ.II
Pal. ;'r'(d"r;é Dival
A’ IZiQision

PWD CivinX
EI{QA), C5Q
C.D.O.

EL,PWD Dn.3l

EE(P&ALDCC.XT

'§* Divirion
E(Apy. Authosity}
EFiP), EWDZ. I

ﬂ@' ‘(ﬁ/

07-12-98 01-03-95
21-06-99  01-05-95
22:06-99  01-05-95
30-04-98  23-06-95

09-66_-2000 26065
OSSO0 20508
pron U595

C 110595
140799 11-07-93
(10697 090395
17-09-27 | 04-067-95
21158 16-09-95
m-os-'zeoo 24+09-95
?»-09-% 29-10-95
U049 11205
010196  DK-0i~5%6
2111-2000 04-01-96
12.01-96 110196
JS11-200° T
11022050 21:01-96

07/99  01.02-96
(. . ..(."ﬂl\w i)
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. ‘92, Mohan La1797) 12—m€4‘~r wp s‘.s.r;. Hosp. Dn. ; ;.7.o§-96
i ' 4 fo CEIPWD (10599 14-069%
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Lo 9A” K8 Sandhu(1438) 041255 EE, PWD DRIV 1112000 030796

=
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(v _
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ANNEXURE =25
ORDER
G.L. Sanglyine, Admn. member.

The applicant is a SE in the Central Public Works Departmenti(CPWD for shbrt) and is
workmg in Indo-Bangladesh Bordet Roads (Maintenance) Circle, Mailgram, Mela Road,

Silchar. He was posted in the N.E. Region on 20-11-97 from outside the NE Region. He

tenure of two years. [n view of this fact and the submission of the learried counsel for the

claims the benefit of the O.M. No0.20014/3/83-DIV dt.14-12-83, Annexure-1,-and O.M.

No. 29/1/97 ECI dt.10-12-97, Annexure-2, for a posting to a place of his choice outside

the NE Region. He had submitted a repr esentation dt.11-1-99 which was forwarded by
Annexure-3. There was no reply from the respondents and, therefore, he has submitted
fhi‘s application, Mr. A Debroy, 1e1med CGSC submits that the apphcant had not
completed twe years in the NE Region as on ‘the date of his representation dt.11-1 -99.

Further he submits that the respondents will consider the prayer. of the applicant on

complétion of his tenure.

2. Heard counsel of both sides. ~The applicant has now completed the prescribed

respondents, [ dispose of this appllcanon with a direction to the applicant 'to submit a

fresh representation to the competent authority. within one month from today claiming the

benefits and facxlltles'prowded for. posing to a place of his choice: On receipt of such’

representation; the respondents shall consider the case of the applicant on merit and

representation.
3. The application is disposed of No order as to costs.
| ‘ -Sd-
/m. . o ' G'L.Sanglyine
o\)\)"‘/L k, | : (Admmlstratlve Member)
25 :
i Name:-Misc. CAT Case (P.K.Sarkar) dtd.6-Apr-00 Tune-3:21 M P-37 -~ /X/A/

< gt | 3
o

communicate to him an order within one ‘month from the date of receipt of the

»(6e) A
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No.28/2/2000-EC-I(Vol. T) -
- Government of India '
Directorate General of Works oo
Central Public Works Department S o
Nirman Bhawan, New Delbi. =

Ll L]

" Dated :10th April, 2000.
OFFICE ORDER No.50 OF 2000

. Director General (Works), CP.W.D, i pleased to decide the following Posings |
and Transfers in the grade of Superintending Engineers (Civil) with immediate effect in the
public interest excépt the transfer of Shri H.L.Padmanabhan at S1.No.16. - E : ’

. (S/Shni) ' ' e
i, NL.Singh " Onretum fomTPA  SE, DCCCIV New Deli ~*
. E . Training . vice Shri N.K. Sinha trfd.

G

L2 NK Siha SE,DCCCIV New  SE(Admi)IBBZ, Siliguri vice
. . Dl ShiD.S$. Kapurtdd -~

3. D.S. Kapur " SE(Adm)BBZ, . SE, JCC, Jullandhar vice Shii —
| o siligud M.S. Sahuja trfd.
4  MS.Saja . SE, JCC, Tullandhar  SE, PWD Circle-T, New _
Dethi vice Shri Niranjan
Singhtrfd. <

s, NiamjanSingh °© - SE,PWDCirclell, - SE/SE(A), IBB(MZ),
o New Delhi Silliguri vice Shri Mulund ~
TR Joshi trfd.

6  MukundJoshi  SE/SE(A), IBBMZ), SE, PWD Circle- VIL New _
: - - Silligud Delhi vice Shri J.J. Laltrfd.

R R . SE, PWD Circle- VI, sn?(mk), 1 ucknow against -

Flow Dot _ - vacant post.
« MCUT. Pareva .+ Onretum from ?.nl ‘,;:::4 .:ftr?:f e oo Fhei 7
deputation MRTC ' '
- . {;~-r£ P‘..L

M‘[A,;_J,, .

26
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10.
1
o
13.
1
15.

16.

17. -
18.
19.
2.
21

22,

- A. Manickavasagam

S. Jéthwani

.On retum from
" deputation KPHCC,

. ~ Trivandrum.

M

“MCC; ‘Murshidabad against - ’

y
. . 2 " . : . .
S.A. Khan SE, SCMC, Silchar * SE,: ACC, Allhabad vicc -
- Shri B.B. Gupta tefd. - -
B.B. Gupta SE,. ACC, Allahabad ~ SE, PCC, Pune vice ShriR.
' : Knshnammthy trfd.
R Krshngmurthy ~ SE,PCC,Pune  SE, Trivandrum vice Shri V. _.
: ' ‘ Ramaknshnm trfd.
V. Ramakrishnan SE, Trivandrum . SE(A), Chennai vice ShriK. _
| © Balakrishnan trfd.
K. Balakrishnan SE(A), Chennai SE CC I Chennai vice Shri .
° ‘ V. Subramanian trfd. i
V. Subramanian ' SECC I Chennai - SE(A), NEZ, Shillong vice __
o smsp Singhtrfd. -
S.P. Singh  SE(A),NEZ, sn, MCC, Mysore vice Shri —
Shillong H. L Padmanabhan trfd. :
H.L. Padmanabhan = SE, MCC, Mysore SE, ILC&QA, Mumbai __, '
- (No TA/DA/Joining s against vacant Post -
Time etc.) L
P.K. Mathur SE C&M, CSQ, New SE, DCC-, Delhi vice Shri -
» Dethi " R.P.Bhardwsj tfd.
R.P. Bhardwaj SE, DCC-L Delhi  SE (P&A), WZ-[, Mumbai .~
o ' vice Shri V.K. Ghuuare tefd.
V.K. Ghumie  SE (P&A), Z-I, : SE(Val), Mumbai vice Shri
Mumbai ‘ Rajéev Kumar trfd.
Rajeev Kumar SE(Val), Mumbai SE, MCC, Mumbai vice Shri .~ _ |
. - s .fcthwgniftrfd. |
SE, MCC, Mumbai - SE (Flg.), PWD, Delhi - ,’

against newly created post fOf
DHRULA KUAN Flyover.

vacantpost

Cov)'u (D




:. .l AP’— 6 -
. -69),
X |
3
23. ¢ Trilok Chandra -SE, SCC, Siliguri . SK(Trg.) I Ghaziabad vice —
~ ' : " Shri Narendra Kumar trfd.
24.  Narender Kumar SE (Trg I SE(Trg.)l, Ghaziabad vice
: Ghaziabad ~ Shri S. Baliga proceeding on
. deputation.
25 B.B. Dhar SE(P&A), NZ-1 SE, CCC, Chandigarh vice
_ 2.  SM. Amrit SE, CCC, Chandigarh SE(P&A) , NZ-I Chandigarh
v, ' : : " vice Shri B.B. Dhar trfd.
27. R.C.Gupta SE, TLC, Dethi SE (S&S), Delhi vice Shri
*28.  Surinder Kumar SE(S&S), Dethi SE, TLC, Delhi vice Shri
~ | R.C. Gupta trfd.
29.  Suresh Kumar SE-IL SPG, Delhi ~ SE, BCC, Bikaner against
‘ - . ' newly created post
Officers are requested to join their unit of posting and sénd one copy of TR-I form
to the Section Officers, EC-I Scction and EC-I Section scparately, giving refereace to
these Orders. They should also send certificates of having written their self appraisal and
the C.Rs. in respect of the officers working under them in the prescribed pmﬁm&
| | . Thumod—
(. RA KUMAR)
DY. DIRECTOR OF ADMN.-L
Copy to: , : o
1. All Pay and Accounts Officet, CPWD. | T
2. Pay & Accounts Officer, PWDXIL, Gowt. of Delhi, New Delhi.
3. Secretary, PWD, Dethi Admn., New Delhi. o
4. Engineer—i:léCIﬁef, PWD, Gow. of Delhi, New Delhi.
s, All Chief Engineers (Civil) CPWD/PWD/LT Deptt./M/O E&F efc.
-6, All SE&(Civil) CPWDYPWD/LT DeptM/o E&F etc. |
7. All Officers Concemned. - b
8. PSto UDM/PS to MOS(UD), New Delhi. !
9. PPS to DG(W)PS to all ADGS/PS to DDG(W)PA to |
» DA/Dir;(P&WA)/DW(S&D)/DW(PM)/DDA-I/ﬂ/m.fT o '
'10.  Section Officers, EC-I /General Section/Cash Section. ‘ N
3 11 Notice Board/Stock File/CR Cel/Hindi Shakha for Hindi version. @ Q
12, All recognised Associations. - ' o < As~ /1‘«% g
(Anil Uniyal)
DD, EC-I
,/ '
oWt
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In the Central Administrative Tribunal
Guwabhati Bench :: Guwahati

Gt

OA No. 389/2001

Shri Anuyrag ‘
o e Applicant

-Versus-

~ Union of India and othets. :
' ........ Respondents.

WRITTEN ~ STATEMENT FOR AND ON BEHALF  OF

RESPONDENT NO. 1, 2,3 & 4.

S.K. Roy, working as Superintending Engineer, Assam Central

under Chief

1

Circle-I,

Engineer(NEZ), CPWD, Shillong of the Directorate General' of works,

Central Public Works Department, Guwahati

CPWD, under Ministry of Urban development and Poverty Alleviation, New

Delhi, do hereby solemnly state and affirm as under :-

1. That the dcponent s Superintending Iingineer, in the Directorate
General of works, CPWD, under Ministry of Urban development and

Poverty Alleviation, New Delhi and is Respondent at S. No.4 and has been

Deponent is also fully acquainted with the facts of the case. As such the

deponent is competent to file this written statement for and on behalf of all
|

the Respondents.

2. That the deponent has read and” understood the contents of ‘the

application filed by the ap‘pliczmt;

3. That the averments of the applicant, in the aforesaid Application

which are not specifically admitted, are denied.

furgy
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4. That the respondents crave leave to submit the following preliminary

objections and brief facts of the case before submitting their parawise reply

- to the Application.

(1) 'That the applicant is 2 Group A office of the Govt. of India with all
India transfer liability to serve in public interest,, The impugned
transfer order dated 31-5-2001 is a general transfer order in the grade
of Executive Engincer(Civil) issued by the respondent in respect of
69 officers including the applicant; in exercise of their powers to
transfer the personnel working under them in public interest and the

same is not liable to judicial intervention.

(i1) The transfer being an administrative order inflicting no punishment
or bringing any civil consequences is not amenable to the jutisdiction
of this Hon’ble Tribunal as contemplated under section 19 of the

Administrative Tribunals Act, 1987.

(i)  Transfer being an incident of service is not to be interfered with by
the Courts unless it is shown to be clearly arbitrary (Shrt ALK Ray Vs.

UOI and State of Orissa and Ors. ].T. 1995(7) SC 467).

(iv) Interfererlée by Judicial Review in matters of transfer and' posting'is
justified only in cases of malafides or infraction of any professed
fnorms or pfiﬂciples and where career prospects remains unaffected
and no  detriment s caused to the concerned Govt.- employee,
challenged to the transfer must be eschewced. (Shri N.K.Singh - Vs.

UOI & Ors) (1994) 6 SSC 98).

5. That as regards the contents of paragraph 1 of the original
application, this deponent respectfully states that the impugned transfer
order dated 31-5-2001 is a matter of record. "It has been ordered by the
competent authority t.e., the respondent No.2 after careful consideration, in

public interest in exercise of his powers to make rotational transfers of the

b
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officers working under him at the end of the each financial year. IHence

averments are denited.

6. That as regards the contents of paragraph 2 of the origimpl

application, this deponent respectfully states that jurisdiction of this Hon’ble

Tribunal is not disputed and the deponent does not make any comments.

7. That as regards the contents of paragraph 3 “of the original
application, this deponent respectfully states that this is 2 mater for

argumen ts.

8 That as regards the contents of paragraph 4.1, 42,43 & 44  of the
original application, this deponent respectfully states that the contents of

these paras are maters of record and therefore need no reply.

9 That as regards the contents of paragraph 4.5 of the original
application, this deponent respectfully states that the OM dated"18—'2—20f.M),
whereby a list of EE(Civil) who had either become due for transfer or would
have become due for transfer during 2000-2001 was circulated for inviting
their options for consideration of their future postings is a matter or record.
The applicant who was ‘poéted in North Fastern Region w.e.f. 18-3-99, was
not due for transfer during 2000-2001 and therefore his name was fiot
included in the list circulated vide OM dated 18-2-2000. Hence avermgnts

are denied.

10 That as regards the contents of paragraph 4.6 of the original
application, this deponent respectfully states that  the contentions of the

applicant in this para are wrong and denied in view of submission made in

the prccecdm g para.

11 That as regards the contents of paragraph 4.7 of the original
application, this deponent respectfully states that the O.M. dated 1.2.2001,
is 2 matter of record. This was issued interalia to all Chief Engineers(Civil)
of CPWD which include CE(NEZ) under whom the applicant was posted
and therefore it is strongly denied that the respondent no.2  did not ensure
its delivery and that there was an attempt on their partv to deprive the
applicant from his legitimate rights of exercising his options for posting after

completing his tenure in hard area.

6L~
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12 That as regards the contents of paragraph 4.8 of the original
application, this deponent respectfully states that the contents of this para
are matter of records. However averments alleging that the respondents
tried to deprive the applicant from his legitimate right of exetcising his
options for posting after completing of his tenure in hard area are baseless

and strong)

denied.

That as regards the contents of paragraph 4.9  of the origmal

13
app]_ica,tion, this deponent respectfully statés that ~ the contents of this para
are matters of record. It is however submitted that the representation dated
22.2.2001, of the applicant was duly considered by the Respondent No.2

along with the cases of other EE(Civil) and he was transferred form Assam

impugned office order dated 31-5-2001; vide Shri P:K.Dixit transferred to
Indore. Shri Dixit has been relieved from CDO and has joined at Indore on
19-6-2001. 'The transfer order dated 31-5-2001 was issued in public interest
considering all relevant factors including options exercised by the applicant.
Applicant’s interest do’ not suffer-with his posting at Delhi. Tn fact s
posting to New Delhi is most suitable in view of his representation dated 15-
5-2001. Incidentally none of the stations indicated by him for posting are as
close as Delhi from his home town Meerut. This posting meets all the
requirements of the applicant brought out in his representations. Moreover,
he has not given any valid reason against his posting in Delhi i any of his

representation of in this application. Hence averments are denied.

14.  That as regards the contents of paragraph 4.10 of the original
application, this deponent respectfully states that the deponent does not

make any comments i view of submissions made in the proceeding para.

15. - That as regards the contents of paragraph 4.11: of the original
application, this deponent respectfully states that  the Ministry of Fmance
O.M. dated 14-12-1983, = regarding allowances and facilities for civilian
employees of the Central Government serving in the states of North Hastern
Region is a matter of record. The OM stipulates that officers on completion
.()f their tenure in such arcas may be considered for posting to a station of
their choice as far as possible. The words ‘as far as possible’ connotes that

discretion of transferring authotity has not been fettered hecause there may

St o
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be circumstances for which the transferting authority for exigency of service
and for interests of administration, order transfer of an officer to a place
other than opted by him. The transfer posting guide lines as mentioned in
Central Public Works Department manual VolI are for general guidance
only and are not to be quoted as authority. In matters of transfer and
posting in the grade of Executive Enginecr, DGW, CPWD that is, the
respondent no.2, is the competent authority and the applicant can not be
allowed to substitute his judgment on the decision of the competent

authority. Hence averments are denited.

16.  That as regards the contents of paragraph 4.12° of the original

application, this deponent respectfully states that in CPWD transfer and

postings in the grade of EE are made by DG(W), who is Respondent No.2,
in public intcrest considering all the relevant factors including the options of
the individual officers.  Options are invited” from officers who have
completed the required length of posting at a particular smation to indicate
their choice of posting but there is no commitment on the part of the
respondents to post them as per their choice. While deciding transfers,

several factors including availability of vacancy, length of posting at 2

‘particular station, hard area posting, zonal requirements, needs of the

department and personal difficulties of the individual officers are taken nto
consideration. In matters of transfer and posting the applicant has no right

to be posted at station of his choice. Hence averments are denied: -

17.  ‘That as regards the contents of paragraph 4.13  of the original
application, this deponent respectfully states that  the contents of this para

except which are matter of record are wrong and denied. The representation

dated 8:6-2001 of the applicant was carefully considered by the Respondent

No.2 but his request for change of his posting as per his choice stations

instead of New Delhias already ordered vide office order dated'é’l'—S—Z()ﬂl,
was not agreed to and he was informed accordingly vide letter
10.28/3/2001-EC.I(Vol.1I) dated 19-9-2001"
An-attested photocopy of the
aforesaid letter dt.19-9-2001 s
hereby annexed and marked as

Annexure R-1.

St
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18.  That as regards the contents of paragraph 4.14 of the original
application, this deponent respectfully states that the contents of this para

are wrong and denied in view of submission made in the preceding para.

19.  ‘That as regards the contents of paragraph 4.15 of the original
application, this deponent respectfully states that the instructions issued by

the office of Respondent no.2 vide OM dated 10-12:98 and 12:4-01 are

matters of record. In reply it is that the applicant himself is not interested in

T ——
getting relieved but had been maintaining a fagade for getting relieved as s

-z
evident from his rep

T — T 7
esentations against his transfer and the interim reliet

prayed in his present application.

20.  ‘That as regards the contents of paragraph 4.16 of the original
application, this deponent respectfully states that the allegations made by
the applicant in this para against Respondents Nos.3 & 4 are wrong and
without any basis and hence denied. The applicant himself s to be blamed
for his not getting relieved from his present posting in Guwahati as he has
been consistently trying to avoid his transfer to New Delhi which was made
vide impugned order dated 31-5-2001, by making various representations to
the office of the Respondent No.2 through the Respondents Nos. 3 & 4
Moreover, as an interim relief he himself has prayed this Hon’ble Tribunal to
stay the operation of the impugned transfer order dated 31-5-2001, in so far

he 1s concerned till disposal of the present OA.

21. 'That as regards the contents of paragraph 4.17 of the original
application, this deponent respectfully states that  the contents of this para
are wrong and denied. In reply to thjis para it 1s submitted that transfer and
posting is an incidence of service in respect of the applicant, who 15 a Group
A officer with all India transfer liability. The transfer and posting of the
applicant has been made by the competent authority taking into
consideration ~ several ~ administrative  factors  including  the
options/representations of the individual officers concerned. The applicant
cannot sit in judgement over the wisdom of the competent authority in the
matters related to his transfer and posting which is made in public interest jn
the exigency of administration. Filling or non filling of 2 post in a particular
station depends on a number of factors and a decision in this regard is to be
taken by the competent a.uthority; which in the case of applicant 1s

respondent No.2 The applicant cannot claim as a matter of right a posting

Liang,
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‘of his choice. The provisions regarding posting and transfer mentioned n
the CPWD Manual Vol are not statutory and are simply for general

guidance and not to be quoted as an authority.

22.  'That as regards the contents of paragraph 4.18 of the original
application, this deponent respectfully states that in view of the submission
made in reply to the preceding pars, the contentions of thie applicant i this
para are absolutely wrong and hence denied. The request of the applicant for
his choice posting was considered by the respondents taking into account 3ll
relevant facts but it could not be acceded to on account of administrative
exigency and in the interests of the works in the department. ‘The
administrative exigenciés and public interest had to be balanced with the
personal problems and individual difficulties while deciding transfer and
posting of applicant who is a Group A officer with all India service lability
to serve in public interests. The applicant has not brought out any personal

problems which could interfere with the public interest.

23 That as regards the contents of paragraph 4.19° of the original
application, this deponent respectfully states that the contentions of the
applicant in this para are baseless allegations against the respondents which .

are strongly denied.

24, 'That as regards the contents of paragraph 4.20 ° of the original
application, this deponent respectfully states that the contents of this para
arc wrong and denied. The impugned transfer order dated 31-5-2001 is a
matter of record. It has been ordered by the competent authority 1.e., the
respondent no.2 after careful consideration, in public interest in exercise of
his powers to make rotational transfer of the officers working under him at

the end of the each financial year.

25. . 'That as regards the contents of paragraph 4.21 of the original
application, this deponent respectfully states that the contents of this para
are wrong and denied. The applicant himself is to be blamed for creating
hutdles in his getting relieved from his posting at Guwahati as he has
consistently tried to avoid his transfer to New Delhi made vide in"lpl_lggnea
order dated 31-5-2001, by making various representations to the office of

Respondent No.2 through the Respondents Nos. 3 and 4. Moteover, as an

Sty



interim relief he has himself prayed this Hon’ble Tribunal to stay the
operation of the impugned transfer order dated 31-5-2001, mn so far he is

concerned till disposal of the present OA.

26 That as regards the contents of paragraph 4.22 of the original

~application, this deponent respectfully states that  the applicant 13 a Group

‘A’ officer of the Government of India with all India transfer lability to serve
in public interest. The impugned transfer order dated 31-5-2001 is a general
transfer order in the grade of HExecutive Engineer(Civil) issued by the
respondent in respect of 69 officers including the applicant, in exercise of
their powers to transfer the personal working under them in public interest.
The transfer being an administrative  order inflicting no punishment or
bringing any civil consequence, is not amenable to the jurisdiction of this
Hon’ble Tribunal as contemplated under section 19 of the Administrative

Tribunal Act, 1987.

27.  That as regards the contents of paragraph 4.23  of the original
application, this deponent respectfully states that the deponent does not
make any comments in view of submissions made m the preceding paras.
¥

28.  That as regards the contents of paragraph 5.1 to 5.7 of the original
application, this deponent respectfully states that in view cf the submission
made above, and the legal position mentioned therein, none of the grounds
from paras 5.1 to 5.7 arc maintainablé under the law and tne present OA is
liable to be dismissed being devoid of any merit. The citations made in this
para do not help and advance the claim of the applicant” and are

misconceived and misplaced in the present context.

29.  That as regards the contents of paragraph 1 of the original

application, thts deponent respectfully states that the deponent does not

make any comments in view of submission made in the preceding paras.

30. That as regards the contents of paragraph 1 of the origmal
application, this deponent respectfully states that  the deponent does not

make any comments for want of knowledge.

duty
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31.  That as regards the contents of paragraph 8 & 9 of the original
application, this deponent respectfully states that  in view of the factual
position stated and parawise replies furnished herein above with legal
submissions made therein, none of the relief including the interim reljef
prayed for by the applicant is legally admissible to him. The present OA
being devoid of any merit is liable to be dismissed with costs in favour of the

respondents.

It 15 therefore prayed that your lordships would be pleased to hear the
parties, peruse the records and after hearing the parties and perusing the
records shall further be pleased to vacate/cancel the interim order dt.25-9-
2001 and dismiss the original application of Shti Anurag with cost -in-favour
of the respondents and/or pass such further or other order that your

lordships may deem fit and proper.

32. That as regards the contents of paragraph 10, 11 and 12 of the
original application, this deponent respectfully states that these paras need

no reply being formal in nature.

DEPONE'NT
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VERIFICATION

I, S.K. Roy, working as Superintending Erxgineer; Assam Central
C',ir;:lc—L Central Public Works Department, Guwahati-21, Assam, do hereby
solemnly atfirm and state that the statements made in this written statement
are based upon the information gathered from official records and the
information received from concemed officers and are believed to be true.

Nothing material has been concealed thereform.

And T verify and sign this verification on this the 2. .. day of
November, 2001.

gw‘tx&n\m _&_

DEPONENT
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No.28/3/2001-EC.I(VoLII) |
GOVERNMENT OF INDIA s
DIRECTORATE GENERAL OF WORKS o
CENTRAL PUBLIC WORKS DEPARTMENT

" Nirman Bhavan, New Dethi-11
Dated the /97 Sept.,2001.

TO ' ' L v . | . ) ’

Shri Anurag, - -. e
Exccutive Engineer(Admn.), *

Assam Central Circle., .
C.P.W.D.,Bamuni Maidan,
Guwahau-781021 R : . o .

& Sub:- chrcscntatxon of Shﬂ Anurag, Exccutxvc Engmecx(le) for change of postmg

N n ; /

5 'Vg\'/ Rcf O/o CE(NEZ)’s lcttcr No 1/3/‘2000-Admn. Datcd 19-06-2001.

,\

- 1.' ot ‘ " “""” N ...‘;;.-’lu.'.o-o ccccc
Sir’ ) . ‘ o

1 am directed to say thai your request for change of posting has been considered

* and rejected by Director General(Works). You are, therefore, directed to join as Executive

Engmecr(CDO), Ncw Dcllu, as per order dated 31-05-2001, unmcdxatcly ' .

[
'

Yours faxthﬁully,

Tto- T i CIRRIRE\ P /) ¢
" lcmcfEnglnccr(NonhEastcmZonc),CPWD ‘Cl lony,Dhankheh, hﬂlon' i SRR
7930037 Cdmmal Cizh SN D Kagdi «vm\d S'\?md\ 07 S RS R,
2.Chief EngmcchDO CPWD Nmnan Bhavan, Ncw Dthx. 3 2/
| S - Wy

;_:._f_f A DY.DIRECTOR(ECDH ~ __

AN




